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Heard Ms.U$)as learned counsel for 

the applicant. ISsue notice to the 

respondents to show cause as to why the 

Contempt proceedings shall net be 

initiated aguinst the alleged centners 

Post the matter on 24.1,. 

Personal apperance of the respondents is 
dispensed with for the time being7 

jo 7Lk 
im 
	 Vicei.Chajunan 

24.1.1 
	

Heard Mr.X.K.sjswas learned coun- 
eel. for the csntemnsrs and perused the 

reply by the csntennerz. Ms.1J.Daa, lear 
ned *1&*y2 cmri counsel for the appli 
cant suimits that this being a Divijs 

bench matter and in .rder to get instr*z 
cti.n from her client as to the purpor.. 

t ed cemplia rice of the order of the Tni.. 

znal some time is required. Let iti. 

Pest the matter before the nt 
ivisiezi Iench. 

- 	Vice-.Chajrman 
bb 
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09.03.2006 Present: Hon'ble Sri B.N. Sam, 
Vice-Chairman (A) 	

/ 
4- 	 I 

4 	 / 	 on'ble Sri K.V. Sachidan dan, 
No]i 	 ice-Chairman 

/ 	 . Heard s. U. Das, learned co nsel for 

the petitioners aild W. IC.K. Biewa , learned 
7 

/ 	
ra4ray counsel for the respondents. 

- 
......................... 
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is 	submitted by the applicants, the ; 
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0 C 	 1 easoned and sp 	oi dci within six 
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The Co tempt Petthn& 	ci4idmly 

dismissed. No order as to costs. 	I  
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09.03.2006 Present: Hon'ble Sri B.N. Som, 
Vice-Chairman (A) 

Hon'ble Sri IC.tr. Sachidanandan, 
Vice-Chairman (3) 

k. 

Heard Ms. U. Des, learned counsel for 

the petitioners and Mr. K.K. Biswas, learned 

railway counsel for the respondents. 

The Contempt Petition has been filed 

by the petitioners for non-compliance of the 

order dated 23.12.2004 passed by this 

Tribunal in O.A. No. 339/2004, wherein this 

Tribunal directed the petitioners to make 

representations to the respondents narrating 

all the grievinces and if such, representation 

is submitted by the petitioners, the. 

respondents were directed to pass a reasoned 

and speaking order within six months from 

the date of receipt of the representation. 

The respondents have filed a part 

compliance report No. E/ 63/ CON/ l(OA 

339/04) dated 20.01.2006, wherein it is 

stated that the representation submitted by 

the applicants has been consIdered, but re-

engagement could not be considered for want 

of documents. Since, substantial compliance 

report has been filed by the respondents, we 

are of the considered view that the Contempt 

Petition does not survive. Hence, the 

Contempt Petition is dismissed. It is made 

clear that if the petitioners have any further 

grievance, they are not restricted to approach 

the appropriate forum. 

The Contempt Petition is dismissed 

• 

	

	accordingly. Notice issued, if any, is 

discharged. 

Vice-Chairman (3) 

/mb/ 

I-M 

/i 
/A 
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-C-( 

? 



4,  

H BEFORE THE CENTEAL ADMINISTRATiVE TRmuNLIT 

.GUWAHATIBENCHGUWAHATI. 
V 

CP NO. 4.105 

INOA NO.339/2004 

MANDAL &. ORS 

..A?PLICNTS 

-VERSUS- 

UNION OF INDIA & ORS, 

.RESPONDENTS 

iN THE MATTER OF 

An application under section 17 of the 

Adminisirative Tribunal Act, 1985 for 

• drawing up contempt proceeding against the 

conteniners for their willful and deliberate 

violation of the order dated 23.12.2004 

passed in AO No. 339/2004, by . their 

Hon'ble TiibunaL 

AND 

IN THE MATTER OF 

1. Slui Karuna Kanta Mandal 

.2. ShiiPrabinDxy 

SbsiHemoMlli 

ShrilliranyaBoii 

S. Slui Dilip Yadav 

.6. Smti Jaymati Boro 

Shri Dharmendra Boro' 

Sini Suijya Kumar Mushahazy 

Shri Pratima Basumataiy 
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10. ShaHitlarKoach 

11.. Shii Panidev Suadhar. 

12. Shii Alashi Mushahaii 

13.ShriJituDas 

14.Shri$umanAjj 

15. Shñ Laiit Rajbanshi 

16.ShñGopalNandi 

17. ShiiJogcswarHaloi 

1 & Shri Pinku Da.s 

19.SluiGautamKaljta 

SIni Gagan Taniuli 

Shñ Unqwalcash Gupata 

Shri Gautam Bannan 
23.shziAkllliHa7ri 

24. Shii Prasanta SenDeka.. 

25.SliiiRepenBor. 

26. Shri Abdul Hussain 

27.ShriSanjlbDas 

28 Shri Nagen Tarnuli 

29. Sini Bhabcsh Tarnuli 

30 ShriHaladbarDammaiy 

SIni Gwjwanlai Baswnataiy 

Shii Hemén Tamuli 

Shri Piwlen Kharkatary 

Shri Biswajit Rain Cliray 

Shñ Arun Bara 
Shsi Bhabananda Des 
Shri Tilak Cli. Boro 

Shri Dipak Cli. Born 

Shri Simanta Rabha 

Shri Hari Chandra Roy 

SIiii Uma Sankar Sah 
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42. Shri Madhü Ran .  Deki 

43.SluiJadabBhuyan. 

Slui Samir Mandal 

Shii Bapan Yadav 

4. ShiiMilanRoy 

Sbñ Hañcharan oió 

Shii Manindra Haloi 

49.ShiiJyotjshDas 

50.SluiDifipDuua 

SluiKasnalBoro. 

Shii Rabin Narzy 

Sbii Mm Swaiiaiy 

SbñDilipBarman 

Shii Mohan Dmai 

Slui BInOd Tamuli 

57.ShriSantanuDua. 

58. Shii Had Charan Das 

Petitionets/Apphcanjs 

'Versus- 

SbriA.K.Jajn 

The General Manager (Construction) 

N. F. Railiay, MaIaon 

Guwahali, Mum 

Shii Arjun Rakshit 

The Dh4sional RM 

Alipurduar DMsion, N.F. Railway,, 

AIipurduar 
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The humble petition on behalf of the j,etitioneisabove named 

MOST RESC1Y SEL. 

That the pelitioncrs/applicants claiming the benefit of the regularizalion preferred 

the above noted OA No. 339/2004. The Hon'ble Tribunal was pleased to dis os * 

thesaidOAideitsordcrdated23.l2.2004 

Acopyoftheorderdated23.12.2004isannexed 

'herewith and waited as Annexure-1 

That the pelilioners immediately on receipt of the copy of the order submitted the 

same before the concerned authority vide their individual representatiOns dated 

22.2.2005 but tilt date nothing has been done in this Ma*r even Aver expiiyof .. 

the several months. The petitioners repeatedly kept on pursuing the inaiterlef6re 

the concerned authority praying for implementation of the .. order died 

23.12.2004. 

A copy of the representation dated 22.2.2005 is 

aimexed 	. 4 marked as Amte,wre-2 

That the petitioners beg to state that the respondents recóived ibi aforesaid 

representations filed by the petitioners. . The respondents/contemners haVe 

knowledge about the passing of the said order dated 23.12.2004 passed rn  AO 

No.339/2004, but in spite of this the respondents/contemners have acted in a 

contemptuous manner. The respondents for such ina'iion and flfiu1 ,iion of 

the said order made themselves liablC to be punished wider Cäfltempt of Cèurt's,. 

Act 

That  the petitioners beg to slate that. the contemners have acted in violation of the 

order in not considering the case of the petitioners within the stipulated time 

frame and as such they are liable to be punished severely for, their such action 

invoking the power under section 17 of the AdministratiVe Tribunal Act, 198' 



5 

read with provision under Central Administrative. Tribunal (Contempt of Cui's).. 

Rules 1992 as well as the provisions contained in the Contempt of Court' Ac1 
1971. 

5 That this application has been filed bonafide and to secure ends of justice. 

	

In the premises aforesaid it ii' most 	. 

respecifully prayed that your Lordahips would: 

graciously be pleased to initiate. appropriate 

contempt proceeding against the contemners for 

their willful and deliberate violation of the order 

dated 23.12.2004 passed in OA No.33912004; 

by this Hon'ble Tribunal, and to puthh theiñ 

severely invoicing the power under section 17 of 
the Administrative Tribunal Act 19*5 read with 

Central Administrative Tribunal (Contempt of 

Court) Rules 1992 as well as the proviSions 

contained in the Contempt of Couflt Mt, 

	

1971and/or may be pleased to pass any sUch 	. 
order/oderasmaybedecme4fidp 

And for this act of kindness the petitioners as in duty bound shall ever pray. 
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DRAFT CHARGE 

Wheias 1. Slui A.K. Jim, the General Manager (Construction), N.F.. Rthlw 

Mahgaon, Guwahati Assam, and, 2 Shn Aijun Raksbi*, the Divisional Railway 

Manager, Alipurduar Division, N.F. Railway, Alipur have willfully and deliberately 

violated the order dated 23.12.2004 passed in OA No. 339/2004, passed by.  

Hon'ble Tribunal and as such they are We to be punished sevwy.inwkiñg the. 

power under section 11 of the Adminislratiw. Tribunal Act;. 199...1adwith .  

provisions under Central Admñnslrative Tribunal (contempt of Courts) Was 1992— 

as well as the provisions äontañted inthe Contempt of Cowls Act, 1971 
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\D 
To 

The General Manager (Construction) 
N.F. Railway, Maligaon, 
Guwahati 
The divisional Railway Manager (P) 
Ailpurduwar Division, N. F. Railway, 
Alipurduwar 

Sub- Order dated 23.12.2004 pnssed in OA No.339/2004 passed by the Hon'ble Central 
Adinistrative Tribunal, Guwahati Bench 

Sir,  
With duo respect we hog to lay the following fcw'lincs for your kind information 

and noecnnaiy actiwi thorool. . 
Sir, we on being selected wore engaged as Casual Labor and won continuing as 

such in the respective posts. We completed requisite number of days, entitled for 
conferment of temporary status. Instead of regularizing our services, we were terminated 
prior to 1981. 

There after the Railway authority had taken'. steps to fill up the rcscrvc vacancies 
by way of special recruitment drive vide circular dated 13.4.1995. By the communication 
No. 6/37/2000-Gen/01 dated 26.4.2001 sent by the Director of National Commission for 
Scheduled Caste and Scheduled Tribes, State 0111cc, Guwahati, GovL of india addressed 
to you and stated that a list of 120 ex-casual laborers, were forwarded by DRM (P)/APDJ 

:GMJCONflG for verification vide endorsement dated 10.7.1995 where our names 
were also appeared. But our names are not yet approved by you and till now no action has 
been taken for our absorption. 

Sir, we belong to very poor family and also belong to the protected class of 
persons listed as Scheduled Caste and Scheduled Tribes who arc entitled for 
constitutional guarantee provided by the Constitution of India. 

Sir, we the ex-casual laborers of Alipurduwar Division, N. F. Railways aggrieved 
by the. action towards our engagement on and after 1.1.1981 and also to confer, the 
benefits to us as causal labors under the rules and thereafter regularize our appointmcnt to 
fill up the backlog vacancies meant for Schedule Tribe and Schedule Caste candidates 
approached the Hon'ble Cantral Administrative Tribunal by way of filing above noted 
Original Application. 

The Hon'ble Tribunal after hearing the parties to the proceeding was pleased to 
dispose of the Original Application and directed the applicants to 8tlbmit representations 
before you narrating our grievances and after receipt 'of the representations you arc 
di±ected to examine the respective cases and scrutiny and verif' our claims and to pass a 
reasoned and speaking order within 6 (six) monthi from the date of receipt of the 
representations. 

In view Of the facts and circumstances of stated above I request your Honor to 
scutinize and verify my case and there after. to consider my case for absorption against 
available vacancy as per direction of the Hon'ble Tribunal. 

Thanking you  
Yours faithil . . 
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tatc of Application 
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trtjfjeo to be true cpy 

Section Offie (Ldl) 
C. A. T. G 8hUti Bench 

Guwab 	mb 	•, 

Order of the Tribunal 

present i The Hon'ble Mr. K.V. prah-
ladan. Member (A). 

Heard Mao U. Da3 learned counoel 

for the applicanto and also Mr. J.L. 

ørk.r, l4rrnd cc'urin.l for the rnlmp,nd-

e1tt. 

This a an applicMtion praying for 

asorption against Grade — D post under 

te aeapo4cient No. 3. Since kka normal 

channel has not been 4Lh.ated by the 

4plicanta, if they desire. may aubmit 

rpresentjticn to the respondents narra 

t.ng all he grievances. If SUCh, repro- 

acntatirVL3tlb1nitted by 1-kQ appliCanta, 

the respondents are dixQtted to pass 

raaoncd_dndspoakink?Thithin 8 ix 

months fracu the dt' 	iceipteft.the 

The 	tO.A. sL oi nds dispoaed of. No 

order as to Costu 

Ica 	Member (A) 



BEFORE THE CENTRALISTRATWE TRIBUNAL 

GUWAHATI BENCH GUWAHATI 

C.P.NO3405 	 7 
'IN OA NO.339/2004 

/ 

	

K.K.MANDAL & ORS 	. 
) ; 

	

APPLICANTS 	J- i 

C) 

-VERSUS- 

UNON OF INDIA & ORS 

..............RESPONDENTS 

REPLY/REJOINDER BY THE CONTEMNER 

The humble petition on behalf of the Respondents above named 

MOST RESPECTFULLY SWEWETH:- 

That it is humbly submitted that the Contemner/Respondents 

received the Hon'ble CAT's order dated 09.12.2005 in the above contempt 

tQv 

petition arising out of OA No.339/2004 and have gone through the orders 

of the Tribunal along with the contents of the contempt petition filed by 

the above named Applicants. 

4 r \ 

That it is humbly submitted that after receiving the Hon'ble 

CAT's orders passed on 23.12.2004 in OA No.339/2004 by the 

Respondent's office on 23.3.2005 necessary steps were taken to ascertain 

whether the Applicants were engaged by the Railway Administration at 
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any point of time as casual labours and to make thereafter further 

compliance as ordered by the Hon'ble CAT. 

That it is humbly submitted that the Respondents Railway 

Administration advised all the 65 Applicants vide this office letter 	' .j 
ci 

No.E/63/ConIl dated 27.4.2005 to submit documents in original in support 

of their rightful claim for engagement in construction organization by this 

Railway Administration so as to verify the records available in this office 

and to process further. 

A copy of the above letter is annexed as 

Annexure-'A'. 

That is is humbly submitted that all the Applicants submitted their 

uncertified photo copies of discharge certificates in support of their claim, 

but not the original documents, e.g. casual labour service card which is the 

cardinal documentary evidence in support of any claim that a person was 

engaged by the Railway Administration as casual labour at any point of 

time in exigency of the railway work. 

A photo copy of the uncertified discharged 

certificate produced by the Applicants is 

submitted herewith as an example of their 

submission of documents to this railway for 

verification of their records and is annexed 

as ANNEXURE-B. 

That it is humbly submitted that the Respondents Administrative 

office had again taken the initiative by advising the Applicants vide this 

office letter No.E/63/ConIl dated 15.9.2005 to submit the original 

documents in support to their rightful claim that they were at any point 

time engaged by the Railway Administration to work as casual labour for 
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the relevant periods claimed by them so that the genuineness of the claim 

could be verified alongwith the records available with the Respondents . A 

photo copy of the above letter is annex as ANNEXURE-C. 

That it is humbly submitted that in response to the letter issued by 

this Railway Administration mentioned in the foregoing para, the 

applicants submitted further the photo copy of the discharged certificates 

which were received by this office on 07.10.2005, but none of them have 

submitted any casual labour service card 	nor the original records of 

what-so-ever nature in support of their claim for their engagement by the 

~me~ntionedin ~theO~riginal~App~licatio~nfd before this Hon'ble 

Tribunal. 

An example of such submission by the 

Applicants is annexed as ANNEXURE-D 

That it is humbly submitted that PURSUANT TO THIS Hon'ble 

Tribunal's order in O.A. 339/2004 above, the Respondents Railway 

Administration, however, suo moto took necessary steps in the matter by 

deputing their responsible officials to verify the records so far available 

and to ensure genuineness of the photo copies of discharged certificates 

produced by all the Applicants in support of their claim for re-engagement 

in the Railway Administration as claimed for in their above Original 

Application. But on verification of records it was found that signatures on 

the photo copies of discharged service certificates produced by the 

Applicants do not corroborate with the signatures of officers/officials in 

the records kept and available in this office. Thus a doubt was raised 

regarding the genuineness of their claim and the certificates produced by 

the Applicants appear to be fake, fabricated and false, and therefore, could 

not be accepted to consider their cases for re-engagement by the Railway 

administration. 

I 
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That it is humbly submitted in this connection that the cut-of date 

for the regularization/re-engagement of the discharged casual labours was 

on 1-1-8 1 and the discharged casual labours were to submit their 

applications by 3 1.3.87 as per 

Railway Board's circular No.E(NG)II/78/CL/2 dt. 4.3.87 and 21.10.87. 

The Railway Board further vide their Circular No.E(NG)II/96/CL/61 dt. 

3.9.96 mandatorily directed all the Zonal Railways that an action plan 

were to be ensured by the Zonal Railways for absorption of all casual 

labours on roll and or whose names were in the live casual labour 

register/supplementary casual labour register and the process was to be 

completed by December 1997 so that a position of "no casual labour on 

roll" was achieved by that date. Accordingly, a massive drive was 

launched by the Respondents Railway Administration to absorb all the 

discharged casual labours after verification of their written 

representations/applications with the original casual labour certificates of 

engagement. It is pertinent to mention here that during that drive, although 

quite a number of applications were received from the discharged casual 

labours and their cases were disposed of on merit, there was no 

representation/application from the Applicants in the O.A.and no 

application for absorptionlregularization of casual labour is pending with 

the Respondents Railway Administration. 

Extracts of those circulars are annexed as 

ANNEXURES - E, F, G. 

That in this connection it is humbly submitted that the Railway 

Board vide their master circular communicated under letter 

No.E(NG)1119/CL/Master Circular/i 57 dated 30.6.92 categorically 

mentioned that in view of the exigency of the service the engagement 

/induction of any labour as casual abour in nature 

Jj 
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4 
- 	 1 should be engaged/inducted "as fresh face from the Open market" if at 

all it was absolutely necessary, and that too, with the prior personal 	
o. 

approval of the General Manager. The said stipulation was also equally 
	 co 

applicable to the Project Casual Labour and thus no fresh faces could be 	- 

engaged/inducted whose names were not borne in the live Casual Labour 	
11) 

register/supplementary casual labour register referred to in the para 7.8  

and 7.9 of the said circular issued by Railway Board. Also, it is pertinent 

to mention here that "while seeking the General Manager's personal 

approval for such re-engagement of discharged casual labours, the number 

required to be taken from the live register should also be put up to him. In 

case of engagement of casual labour for such specific emergencies like 

restoration of breach etc., the period of their engagement also should be 

mentioned alongwith the number to be taken." So far the records are 

available with the Respondents Railway Administration, there appears to 

be no application/representation alongwith original casual labour card 

found available from the above named Applicants, what to speak of 

fulfilling the other conditions of service laid down in the said Master 

Circular. 

A photo copy of the above Master Circular is 

annexed as ANNEXURE - 'H'. 

10. 	That it is humbly submitted that so far as preservation of records 

pertaining to engagement of casual labours are concerned, the normal 

preservation period in terms of extant instructions as per Ministry of 

Personnel, 

Public Grievances, New Delhi is only for 3 years or one year after 

completion of audit whichever is later. In the instant case the claim of the 

Applicants pertains to the year 1984 to 1989 i.e. more than 20 years old, 

whereas the Applicants during the relevant period, when the 

Administration took steps to regularize such cases in the special drive as 
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mentioned in the foregoing para-8, have failed to approach the 

Administration to decide their claims. 

A photo copy of the above circular issued by 

the Ministry of Personnel, Public 

Grievances, New Delhi and communicated 

by the GM(P), N.F.Railway, Maligaon vide 

No.E/191/26 Pt.VII ( C) dated 17.05.2000 is 

submitted as Annexure-'I'. 

That it is humbly submitted that inspite of the above categorical 

instructions of the concerned Ministry mentioned in the foregoing para the 

Respondents Railway Administration took all necessary steps to search 

out the documents of the Applicants in the aforementioned OA as directed 

by the Hon'ble CAT for consideration of their cases on merits. But the 

Applicants, as it appears from their submission, failed to submit any 

genuine documentary evidence in support of proof of their claim and the 

signatures on records as endorsed in the discharged certificates they 

produced do not tally with the signatures of the signatures available on 

official records. 

That it is humbly submitted that the Respondents Railway 

Administration have given a reasoned reply with speaking order, as 

ordered by the Hon'ble CAT, to the Applicants in the above O.A., vide 

this office letter No.E/631C0N11 (O.A. 339/04) dt.20-1-2006. 

That in this connection it is further submitted that though in the 

contempt petition appears the names of S/Shri Jogeswar Haloi, Manindra 

Haloi & Santanu Dutta, their names were not borne in the Application 

filed before this Hon'ble Tribunal in the Original Application 

No.329/2004. 
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That it is humbly submitted that prior to receipt of the applications 

enclosed with Hon'ble CAT's order no representation of whatsoever 

nature was received by the Respondents Railway Administration from the 

Applicants at all to examine their cases on merits. 

That it is respectfully submitted that the Application in O.A. is also 

barred by limitation as per section 21 of the Administrative Tribunal 

Act,1985, and , hence, is liable to be dismissed with costs to the 

Respondents. 

That it is humbly submitted that the contemplation of the 

Petitioners in the contempt petition that the Respondents have delayed the 

matter deliberately and acted in violation of the order is not true. The 

records pertaining to the relevant period as claimed by the Applicants 

were of very old, as far back as 20 years, and necessarily it took much 

time and manpower to search out the documents available and there was 

no deliberate or intentional delay at any point of time on the part of the 

Respondents Railway Administration and the contemplation of the 

violation of the order, as alleged by the Petitioners, is also not true. 

That it is humbly submitted that it would be evident from the 

documents, an example of which has been submitted alongwith this 

petition as Annexure 'D', that the claim of the Applicants is not rightful in 

nature; rather,the documents and claim for engagement as casual labour in 

the Railway by the Applicants are not tenable. 

That it is humbly submitted that since the contention /submission 

of the Applicants are not genuine as verified with the records of the 

Rrespondents Railway Administration, their claim is not tenable in the eye 

of law and hence summarily be rejected ab initio and in limine. The 

00 

Al 

0 



V. 	

8 
	

ci 

contempt petition is, therefore, to be dismissed with cost to the 

Respondents. 

• 	19. 	That it is humbly submitted that although all necessary steps were 

taken immediately after receiving the Hon'ble CAT's orders in the 

aforementioned OA by conducting a special drive to search out the 

records of almost two decades old and also to obtain experts' opinion so 

as to ascertain the genuineness and the righteousness of the claim of the 

Applicants in the OA, there might have been a little delay in compliance 

which was beyond control and not at all deliberate and intentional as is 

evident from the submission in the foregoing paras. 

20. 	That with the most placid and suave submission this contemner 

submits that even if there was any delay which had been beyond the 

control of the Contemners/Respondents, this Contemner 

unconditional apology for the same. 



January,2006. 

And I sign this verification on this 	 day of 

I, Shri Ashok Kumar Jain Son of Shri Bimal Prasad Jain aged about 

58 years , by profession the General Manager(Construction), North East 

Frontier Railway Maligaon,Guwahati-78 1011 do hereby solemnly affirm and 

verify that the contents of paragraphs 1 to 14 are matters derived from official 

records and true to my knowledge, information and belief and the paras 15 to 

2are my humble and respectful submission before this Hon'ble Tribunal. 

Place: Maligaon. 
Date: 

To 
The Deputy Registrar, 
Central Administrative Tribunal, 
Guwahati. 

Signature of the Contemner 

L. P. Raivzy 	. 	_ucu. 
Mligaon, (u4Mc781011. 
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y%42tf)e A '  

Office of the 
General ManagertCon 
Maligaon:Ouwahati-1 1 

NJ.E/63/ConIl 	 ed2.Q4;2OO5 Pat  

To 

Shri  

/((-, ., 	 .. 	 .• 

(2' 	. 	 I 	 ,. i. 

Sub: OA No.339/04 before CAT/Guwahati. 

Ref: Your application interms of order dated23.12.2004 
Passed by CAT/Guwahati. 

In reference to your mentioned-application it is informed that records regarding 
your engagement as Casual Labour in Construction Organisation are not available 'in 
this office. As such it cannot be 'ascertained and verified whether you had worked as 
Csual Labour in this Construction Organisation or not. ' 

You are,' therefore, advised to submit documentary evidence, if any in support of 
your engagement on casual basis in Construction Organisation within 15.05.2005 
f.iling which it will be presumed that you have no records to prove your engagement in 
the Construction Organisation as claimed and in the event of which your 'application 
uider reference will summarily and automatically stand disposed of without any further 
cçrrespondence from this end. . . 

Please acknowledge the receipt of this letter. 

(A.Kiitha I 

	

DESPA 'HD 
	

APQ/Con: 

!t,1 DATE 
	

For General Manager/Con 



- 

f 	•i 	

Sri 

'\ddtess 

P0. 
Pitt Cutic 

Ward No • 

Dist 

To, 	 . 

General Manager (Con) 

N.F.Railway, 
•1 	

Maligaon, Guwahati - 11 

Sub. : 	OA.No.339/04 belre CAT/Guwatti 

Your lener No. P/63/Cii/ l). 27-04-200 

Sir, 

In reference to your leUci' cited above, (lie 1011win (locunients are submitted 

hei'ewj Lb for disposal please. 

I. Casual labour card in Original / Duplicate duly attested, 

4 	 . Discharged letter of Rly 	ti thori tise in Original/Photo CO 	d uly attested. 
3. 	Others dociiiicnts ifijy................................................................................................ 

Kindly acknowledge (lie reCeipt. 

Enclo 

' I 

I.  

''oui's i'ai tlil'ully, 

A. 

• 	I' 

'1 
/2 

1, 



7-77  r -- 	 - 

Off 	 the 

- 

Ca CL ocJQrst ELR 	ic iiC 

H 	;r)r}rl 	UN 	r On DrOloct Cn 

ni 	left/d 	c]Q d f rozn 

i, 	;ioc 	rj 12 to . . . . 	 . 

wd 
- 

LT j r 

t3flt 1n'jecr/1:/ccnj 
r)1 	L)uc inL) Bora1gaon 



• 	H 

egistered with AID 

NJ.RAIL WAY 	 . 

Offieóf the 
Geiieral..Manager/Con 

• Maligaon:Guwahati-11 
NO:E/63/Con/I. 	 Date: 15.9.2005 

To 	(' 	 . 
Shri 11() I'W 14 .VUt' 
V II 

 

tft. 
L: 	 . 

H 	 — 7E7ôo 
ub: OA No.339104(CAT/GJJY) 

Ref: Your application dated 12.5.05 

You were advised vide this office letter of even No.dt.27.4.05, to produce documentary 
evçnce in support of the claim that you have worked as casual labour w.e.f. 
to. f L2 , 	

In response you have produced one uncertified photocopy o a certi icate 
purported to'be issued by Asstt.EngineeirlBG/Con/BNGN. 

You are once again advised to submit original documents if any available with you 
witbin15 days without fail for verification of the case. 

Please acknowledge receipt of this letter. 

(A.K. \  
APO/CON 

For General Manager/Con 

t 



NI 

To, 
The General Maüagcr (Con) N.F. Railway, Maligaon 
Guwahati- 11 

Sub: Acknowledgement of original document with attested true copy; 

1ef- Vide your Letter No E163/con/L Date: 15-09-05 

Sir, 
I have submitted my original working certificate (Discharge copy) in support of 
my claim. 
\fter verification my original document may returned. 

Thinking you 

I.) Original i)isehargc icttcr 

2) One Photocopy attested of discharge letter 

3 Educational Certificates 

4) Caste Certificate 

Yours fiuithfiifly 

iT TOT 

Address for cötirnunica(iofl 

Village./W.No. .!)' 

P.O... 

Dist:..L... 



4. 	 . 

H 	 . 

Office of the 

r 	c 
c .. 	 . 	 . 	 . 	

.. 	
( 	 . 	 . 

. 	 . . . . 

l:e (t: !t- t 	: 	
(.) 1/('/C' . • 

: 	Lntc 1 	Cn:n3 CL 	inst 	L! i?C 
Yr1y 	urtrr 	 ;/ 	 Cix 	na projrct 

• 	t.r .3J//?/3 	•, 	leQt/djc rr3cc Lc 
' i 	zrr 	 tr - 	- — 	

-. 	 •... 	
. •.,. •*e*S••.. 	. 

H 	 S  

'3t3flt LnrJ1z1ecr/t ;mnt) 
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TORTFtEAST PONT1R RAILWAL 
OTICE OF ThIS 

GNAL M.AGER (CON) 
14ALI GAO N. 

No ./5  7/CON-I/Pt , 	 Dted 	.. j47/-1993-. 
To 	 .• 
All Officers includiii.g 
Pitnco & Audit, 
N,F.Rly Oont.Orgrniisntion. 

Sub:- Master Oirculnro.n €asul Labour. 

A copy of Master Cular regarding casual lahour circulated 
• under Railway Boar dX s  letter N0,ENG)II/91./qL ME/157 of 30-6-92 
received under CPO/FILG's letter No.195G/2-43(1)(C)'B' dated 6-4-93 
on the above subject is forwarded for informatioN afll cilidance plee. 

( M.K.CHAKRABOETY  
APO/CON  

for 9ENERAL MAIAGER(CON) -  

(C7157
y of Master Circulnr under Board's L/No.E(NG)II/9/CL Master Circular 

 dated 30-6-1992.) 

Subs- Aa above 

The inattuctions issued by the Railway Boa'd from time to 
time on the subject of Casual Labour, are contained in serval 
letters. The Railway Board have now decided to consolidate the 
vsri.ous ins'tructiono on the subject into a sile body as a master 
circular, a8. bel5w, for the information and guidnnce of all concerned. 

Definition: 
2 	The term Casual Labour refers to Labour, Whose euployerit 
•is _oasonal intermittent, sporadic or extende over short peiods. 
Enagemeub of casual labour maybe fore short duration on specific 
works or on Projects, still such time work is svailable • Laboul of. 
this kind is generolly recruited from the hearest avallabie SOUXCC. 

• 	(Ref. Board's letter No.E(NG)600L/13 doted 
• 22,8.62,(NG)1/77/CL/46 dated B-6431). 

Oontd.... .. 

.4 

r 
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3. 	According to extant: policy, the authorisoci 
atength of Casual Ibour. on a Railway both in ho open line, and in the Projects, (frozen as on 1.1,84 k  and ) 
efjxed as on il,90, after taking into account factors like the flin1jer of 'posts created for decn'OUaiiOnt inn 

reduction in gan'gstren.th due to lnodornisatjoii of, 
track and ltroduct.ion of usohine lmaintorance, recluctjoii in Project Casual Lbouz etc. Should not be exceeded and fresh candjdates(freh faces) should not 
be, enaged from he open market. However, to meet 
mergent Situations," the ban will not apply and fresh candidates rorn 

the oponmarket if •ibsoluto1y flecessnry,sIou1d botaken only with the 1irpx peeonal apjxrovll of the Genei'-1 1kiiaei 
The above b'tipulation equally applies to 

rpject Capu.al Labour •a10 arl CAO(R)ls hrve also tn :tke prior appxoaJ. of General Manager before engaging 
:eh faces. 

	

3;2 	Casual Labour who have worked on the opcn lic/Project in the past and who, after discharge , have rot 1cou 
-employed and. are borne. oif the lie register will be 
-enaged first •8 gainstv the 'requjrernc 	in the order of ority ofl.the basis of the total perjod of,  scxice. prior 

4 teir discharge, in, preference to candidn -te5 from the pon .makket. Also the e-engageneIfl of discharged casual labour, bprne 
on the live registcr/ Supplementary casual labour Mo8ister eferred to in paras 7.8 and 7.9 of. this circular against short 

term requireie5. as in emergencies or agina reqoire1e 
ä±1sing from the absorption of serving casual lnbou 
it1XeguJ.ar Group-'D' posts , Should have the rio 
persona]. approa]. of the Gener11 }laiiag3r. While seck 1  his approval for,  Such re -engnge'ioift of diachaig.Jd c1;.iin Moux, the numr required to he ta1cn froti the li'je 
:gioter Should also he put up to him, In case of 
engagement of casual labour for specific emergenciea, 
1iko restoration of breach etc,', the period of thLr 
,Angagempi-Tt also hø.uld, be mentioned along with the 

r.  to be taken.  

•.(Ref: Board's lottes No.E(NG)II/80/CL/5 dted 76-84, 
20-12-84, E(NG)I8/01/34/dt.27_l2 	 S 

E/NG/II/88/OL/5'ated 8- .i 2-8814-.2-9o, 	 ' 
E/NG/II/39/QL/1 dated 23.-2-9Q and E(NQ)IT/ 	

- S 
89/CL/i dated 25-1O-90), 

.c. 

: 

4. 

5, 

S • S • 5 3 



... 	t. 

3.3 	Subjj-t to wl,a1 hs bee1 retrtjo 	 3,- 3.1 &.2 •ve1 cazI abour  foiluwj n 	o 	 ay.be Cfld only er the. . wrrk:- 

(a) Works' o CaSUi :nat•c i tlw o1)ei 1jo 
for ;nieh 1)a:ent to the Poroonnerellgnged would'be net 

fron 
(b) Projects 1rrespocti 	of durt on Iflolung 

of ho eXpnfl10 and uoder15 + n 
ation 

	

- 	
(c) 	c: Thbo 	nj 	fc: 	e•j ,  works of lees ta 190 

flyT 1  	,fl SOflS 0111 1 bow foi 0t-u+, 	- 
I1sfleflt JUUC6 wate C i'l/P Zij) Puuiir Gflgd d:ing surner for. jrio ho 4 niolxth, 

FOr pUpQses Of aPPyifl the 

	

t. 	oontjfld 
i: psias 3, 3,1 & 32 	 jinjc 	should be takei s cortructj 	of flew liflos, 1r:: hides, restoratjbfl of djsipteq lio 	1 iOZtSflt open ire 4ork, iJ!co 	 n: , 	of tunnel -8 otc., Whieh ao co11pl2 , 	s 	 jrjite ' t ime liijt The GEOD5 	 d f c'flced 	11. with the PA&CAO, will deöde Whether open lio work Is a pxoject o othe.)jJo I' 

 Cn  
throu, track renew,-,118 in lide. Teplacej 	

the 
o lightr Y.  :.-. 8CCtjOU.of 

'ni.s by a hcav:[éectjon or 
he density o sleepere or poij01 	 j of ddjoia  - 	dopth of bal1st etc,,.the 	should be u:o; -Goc1 a works. ].edjn to an iproveo 	in the csrryin carsc as such, irrespective of anyj110j1] 1ir.ii - , h:.i ..L be treated a a '2rojec', 'Osuj rene' in' c: other Ithroug, renew', 

which do not lend t sin' prove. in the carrying cajcit 	 i• willp.  • s •  however, not all within 
the definjtjbn of 'proj ct :;. 4.1 	 Pbour shuld net be ernployod 

(a) Pox work on eonstuctio of wngon and . • 	 ' 	

, 
 

similar other works of a .reu1ar nature. 
(Works of a re1sr 	tore ooe Jorkshops, • 	 le000 Sheds train-1itj • 	

O&W Depota p  Yt3rds an 

	

0 	 • • • • 	4/ 

1-' 
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- 

i t 

- . 

ro 
nton,rice wo,rt, cXAMPU 1r 

i g workF 	su 	 n1 
S  

(Ref: Bond'a letter 
• 	atôd O'6-74,). 

as trolloyiien;  
in tho Printthg 'ese; 	. •. . • (e) .j 	

11Cjg WhOthOT p3rrcu • . 	or t1npory, and fr perfon 	of • dutiej ro].atc tc dny'-'to 	.Lifli31TfltjOfl 
'T 	

.Qasuai LaboWv mty be otiUod for. ioacitnj 
Uflloadjn op3rat1or at titi 	i• 	: and aiaci n nd41] 	eat,r.orj 	or 3r,iJ,njn - the uaofls 	watrtj}-:; epaj 	du;:;1 • 	the fllOflJoen 8oiøfl, 

• (B 	Board's 
&ited 1 7 - 9-73, (NG)01;/13 	223-62 and (NG)II/77/UT/46 dntod 8€-v)., 

4.2 	CaSi .Laar hou1d iict b 	 :lciilod 	
0 and craj-akj1i6d 	ads :ithc,ut t.r.id 	 a p1 of trdo teste Cadjdto to b 	ppci 1 0aa1 Ihour to itox t th neo 	oi 	c1e;, .tne is ot a.ab 	'jth the awaiithtrs-i - 	c-si 	.i 

may e °flaged in skill /sewisk1'jod grads without trdé Test b; to 	SUtabiljty shod hc  wU bcfor thcy nttai t.porary statu 0 ' Sj 	pirn, fl.8kiUo 	ade 	houJ hse thc poreb] api 10 	of an QuthoXi.ty not lower in.  xaric thn a 	isioJ ri • • lo the number to be sc onage& 	u1 be lccj. 1 :
or  

to the .ab8olttc .jijiiii 

( ef: Boor' 
lOtters No30TG)I1(11cI,e . 	

115-73aid (NG)1i141C1V5C ', 	. 	• atod 20- 12-e5) 

5. , 	 t4ie øp1a rtjkot to ba engngeol . S 4reeh. cAsuAtj lQA 8h,uU gordex.. t 	 iLult . 	
re1ar recr traent to 	D posa. should, nt the 	of initial S 	Q Qow 	 c 	 ra11 a  1 	Ynr 	n tb Oze of Soh..onete nr4 eh,rjbc. They hou3.d 	

0 
be rot,j.mcl berond 5 	 ,Aloo they hoi.J.d --poseemo the MilliMMI ed.L10ntio jj ;5 quHlification ')fld..othcr 

• OtRnld-mrdo J'id (ffl to te 	rtj1 	epnrtront. 	 I.. 

S 	 • 	
• 	 S 	 . 	

-, 

• 	 - 	 0 1 

.. .
. 	 . 	 • 	

• 	 S 	 S 	 S  

r.t cti_.. 	 • . 	 - 	 • 0 	 • 	 .S 	 S 	 0 
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-:5:- 

(ReF: oard 's 1ettrs No 0 .E(NG)64/Q/25 of 29-1-66, 
7,(L'J)II/79/L/5 dated 16-5-79 and E(NG)II/88/ 
cL:.4 dated 22-4-88). 

SCREENING FOP ENGAGE€NT OF FRESH FACES. 

6. 	Candidates to be engaged as casual, labour 
fresh frbrn. the open markt should be taken .from lists 1  
iithich should h2 prared by each .Divisinri general.ly 
once a year; on recipt of tlGenéral Man.ger's 
$..anCtion fop: the engagement of fresh casual leboUr 
nclusion of nme in tha.list sh-)uld be bsc1.on. 

screening by a ccrrrnjtte of three fficts,ono f 
who6 should b. 	offIcer of the Personnel Drnch 	- 
and ariathr from the:Dekartrneri concerned, FUrther, 

• one 3f the members on the Screening Committem 'hould 
be from the S/5Ts and one frora a minori.ty ca un rii.ty 
by coopt!ng a fourth offIcer 	wh'erever nece...':y. 
The unit of recruitment should ;hormally be the area 
of location of work where oganent of casual labour 
is necessary 0  

MEDICAL EXAMINiTION/FITNESS 

6,,1 	&fore a candidate Included in th- 1'r. Is 
engaged as a fresh Cacual L3bo.1r,. h' 	h:- 	ned 
for thedical fitness for the category i 	:- 
likely to be absorbed eventuallv 

(Ref: Board's letter No0 E(JG)/P8,/CL/3 1  
ciated  

/SERVATON. 	 ' 

6,2 	Parcentages laid down In favour of Sch,Castes. 
Sh.Tribc?s for recruitment to Group-'D' categories 
each Zonal R.11ay, Production Unit should be apnlI'-J. 
in the Intake of casual labour. both in thc open line 
and ih the Projects. Similarly, while re-engaq:Lng 
casual 1ab- ur based on their seniority according to the 
number of days of service In earlier spells, Sch..Castes/ 
Sch.Ttjbes should be engaged by going down the list, 
even if. they had rcndered lesser number of dys of 
service so as to achieve the prescribed percentage 
of reservatjofl. 	. 	. 

(Ref: Board's letters No.79E/SCr/15/1 
- 

	

	dt. 10-3-79, 80-E(SCI')15/15 1-4.20-10-81, 
88-E(SCr)1/28/1 dt. 4_ 1 0-08 and 
89-E(SCT)2j80/ 	uC.11...12...09. 

:1 

(cbntcl... .) 



I 	

J 
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SERVCEMT PESERVATIoM. 
C3 	 iresh -:acf-35 as ca3uJ. 1abuz for works 	 to last L-ur. sme montis, the ordr 
regarcljpg reservatj-n fo employment of, -5ervioemen 

- Should e fl1o:i 1r spi.j, p t.Li1ar1y w?ier there 
is a large intake of perSonnel, as ir. the Case of new Projects. 

(Ref: 	ards letLe 
• 	dated 15-12-84). 

64 	In , 
 thu ni.,.1ttox oE encqur o  

labour fcm th2 •p€ rrarket. except f.: 	•r.ak of • SCh.CaC1:eS/SC1)Pb 	aco)rdino t 	he pe:t-ges prescred, as i;entjc 	In 	6.2 4c ofex_sevIc(.n(G3 above) 	 take
no oref entti 	.tzent should b2 given to anyo 	.u.cj.:c'jru tt!..i 	:c1s of - Serviiig ox rtjre :.:ailway ecvar)t. 

• 	
(Ref: Pcrci 's léttr 	E(G) 	21 dated 13..3_1990) 0  

6.5 	The pzovjsJ-, 	° . jned a 	 pares 6 t p5.2 
Dvewill.no, hever he aopl.b e 	J? of reh Csua1 	lu 	in .m 	

S eljf 'rk, acjd'; 	
''.•

ojod 
COrnITIUniCatI,Thn et ugh 

In the matter of re gge,men' o dI 
3ual Labour, the ole'aJ pr)vjgj0fl3 of the Inc3us.I:l Disputes Act, 1947 and th rules framed there under houid be1cep in view, besides ma1fltj- tIi 

of displaying on the notice T3ard about the 	1.• . of fresh empLoye. -I to the discharg 	Cast'.- 
(Rf: 	ard' letter  

dated 22.41-04' 
67 	"'At the time ofaSua 	 iüvj11.t ]. 

iaur. card in regard to the ntrg about his 
past scselis of survice sho4ld be chedcecl 

from te orIgin paid voche to the extent posm,e .If the pt 
servjas in a differert ujt, the superjox 1i)uid get the entries in repct of. service • za chat unit checj 	by making wr1t 	fefexooce to that unit., 

.(P1 	ard's1etter No.(NG)II/e3/c1/.7 
dtec1 4-2-o4 J. 

••

7/- 

4 
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• - 
Statuc 

?' 7, 	Casu 	
who work 	 1 tne to do thesame fo 	 u 

they wexe enGaged initjj on open lIne o other worJ of .he 
1:e type fo more 

	

than 120 d83 Without 	bei wj be treat 	as fer expir 
of 12Q days of COfltjfluu 

eloyment or this purpose the term. same type of work should not be 
too rigidly interpret s as t3 Cause Undue Uferg 
to sua Labour by W7 of break in service 

becaus, of a slight change in the type of rk in 
the some unit The term 'sa 

asua1 	
me type of work' 

• 	•' 	
Should be lflteted in pirjt as Well 
	in letter 

and n 	laur s;ud su 	in h1 mt 	The 
varjou, types o wo; 

whjc nay be 	
sa 

type of work, rn 	gtu 	s under 	-. 
(a)Tra. renewa's 	

1i kg 3nj 
ce4ayj00 o.c 

Masonr, and C.crete work worn on 
1i1djngs bridges quart5 platfr5 etc 

Steel woj Eecy0 
of D:-j 	g :dcs sheds, Shter5 tc 

() 	3rthwork._ 
Fout1ij3 	•• 	

i•' • 	- 
• 	

- 	(e) Fitting. 	 t.  
artis 	smithy, Carpentry a suan work and help2rs an 

th other 
aL work perfrrn 	

h' the UflSkj1j(l labour work4ng Under th saj IOW 

be trat 
and Bridge Inseor 

etc sh ul 3 as doing the Same type 
cf :v • 	 (Ref: 

	

iet 	NO.E(NG)I1/71 

	

11.5.73 and 	NQ)II/77//6 
Cs1 Lab- )ur engog 

on seas•nal Sped fic rks f less than 180 days' duration if 
s £ted from 

one workt 
another of the 5ae typee.g. 

relayjjig) 
and the total ntj0 

period of su work at any tiffie is of more th 	
180 days' duration they su1d be treat as tempora after the expjry o 120 days of 	

en1ploymt 

C 
Ref: Board's 1etc NO.E(NG)TI/?7/ 

r 

•.....8/- 

- --'-- 	 __ 
- 	

• 

AV 

11 
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Ilk  
72 •. CaUE11 watet carriers employed during Summer 
season aXe eliglbj.e 1or teiporary status on completion.  of, 120 days of continuous employment .ontinuous 
employment h'uld be reckcDried by ,  counting the total 
number of clay.a ofcor.tinuou 'rnployrnerit in var1ou' 
pel1so er agemnt as wte: car;Ler in the 

commencing f:om the year 1')8 	p:ovidedthe gap 
between an two sp€l1s has been caused: dur to th 
season.bjng over or there being no work Furhe, if 
a person engaged in the previous years 1s given art 
oppotunjty to work in the  
in the subsit year and he fuils to ;aii •1ie offer, 
he will have ,o start afresh Th t 	evt of his engagemer aga;J ,  Ia fu1-ure. 

(Ref: Board 	ter 's  2.et 	1 &.E(NG)Ij,'77. CU//4 
daLi'J 24779 1 

 

dated 25-..85 and 10-12-85). 

7.3 	
al L&our engaged on wj r ks which N e 1--ein  

sanctioned upto the 31st March of th year should 
not be trea€ed as laving a break, if sanction to °fltinue thd 

works'i- given isubsequnt1y and the casual labour 
are engaged tc, fintth the )rk 

(Ref: Board's ettei. 
dated 12..7-193) 

7,4• Casual Labour ethployed in Project on 
(also known as ProjectsUa1 Labo) shall be tr 
tempQra-or 	

mpletic,n of 3610 days of continucjs Offlploymeot This wJfl• .PPlY to:- 

Cay 	
on Projécts on the SerVI 	a 

Casuai Labour on Project, who tholc!h n-it 
	. 2ce on 1-1-81, had been In servjc ear1  re_eng g 	 been 

h 	 after 1.1,81, Jiad be€it in so. 	ealjed ad 	re engg 	 r fte -1,1,8 with os 	 eflp1nymn of 60 days or more to their credit prir to 

Csual ahc>ij on Projects who though n- In 
service on 1,1.81 had on after 	

either ca1p1eted r would complete the period of 35o Jays of cflntJ nuçjs emp1oyijerit 



- 

-.9 - 
75 Temporary status on these caa1 labour would 
be c-) n f-er r1 as sho wn below - 

Len_of 	
Date from which would be 

F  

(i.econtjnuous employment). 	 - Porl- 
(i) 	Tho, s e, wh had cplete 

five yearn as on 1.1.8:1. 	 Fr - rn 11.81 
Thosw 	had mp1eted - 	 Fom.j • 	
three 	 J 7  years but, less than 
five ye-r• as on  

(J) 	v-lho hd 	mplet 	
FOm 1.1.83 Q days but less than 	 • 

• 	1ree.YeSa on i.181. 
( iv ) Those who cornp1et 3o 

dajs aftcr 1.18J0 	
From 11,84 or dite on 

•'IJ 	0 Q3y5 bf c- r' 
- 	

e9i.c -fl1eRt is CQrnb.]€t-i,. 
is !ater 

NOTE (j) Continuous employment would mean 
Ofl1flUU 

	

engagement on the 
S ame 	or t 

	

wjj 	he same - 4 	

type of irk as ep3.ain 	ii; 	er1J.er paaoran 
(Ref: Bod's letters 

dated 1-684 1 
  

(ii) Year for the purse of d(_,temjnjng the service Should bp.taken as equjv.1ent to ie  
5Vears/3years shujd be equjvaj • 	

0 

 1825 days( 5.X365)/1095 days(3. X 365 
) 

Ref: floard's letter  
• 	 dated 27-7-84.) 

. 	 • 0 7.6 	
Fbr puroses of imp1ementjn n 	 the ai Railway. hou1d prepe 	list 	the Casual Labou.r for each Djvjgj0 on the basis of 

length0f service, as e1ainéd in pa.r 5
-2-1 of Board letter N6.E(NG)II/84//41 

da
er • 	prepare a 	 ted j1-9..86 and thereaft 

nSo1idated lIst s on 1-4-85 covering, all V 	Project casual labour in employmt on the Zonal 
at Mly time from 1-l-8j onwards The list 

So prepared will. for, the • 	 . 

-- 

• 1• 	 - 	

- 

1 	•.. 	 • 	
-- 	

0••, 	
0 

	

- - 	 --- .-•-----•---- 	 - 	 •0 	
- 

	

- 	 _•1•- 	 -., - 	- 
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 ar  
Is f 	

c:errflert of tpory Status nd 
al so  

any dub,; cL'ent• 

The prov ions of th Scheme s g1v in' 74 aba1 
wcul. a1s0 apply t0 projt 

CU l ur, ho had work 	as such prj 	
t 1.1.81 and als0, 

r 
dsharge due to completion of work or want of her rk hd not be 

Ided Such 	 en reengg aft 
1 	

er labo 	
have SUnitted written 8t 	rch, 1987, alongwj 	dotary proof heir earle engag1f i.e. the fo11owjg 

(a) Name 	
, 	 (b) Fatheris ne 

(c 	
of hjr 	

Cd) Permanent address Ce) ducat 0  
CE) Personai marics 

ofdCfltjfjc (g) at 
am of °ff1ce/Dett 	

j

and the Plac  - 	 engg-j7 

Reasons for discharge  
(1) 	er 

and how employed after Attested Co.py of 	
L k) 	y other u 

roof of having Worked as Casuj f-'abor on t 
The a 	

tjos received fron the 
Lbour refrrCd to j para 7,7 abov

e *subj ect 
to verjfjca Ion i regard tc' fhi, eness by a 	1

nItee of Officers ofl'ea 	- 
ttee to 	t be of he same eornJsItIo asent1jar 	

t 0'D  
UPPiementy list drawn Divjsiflposts)

/D 
b I j 

the persfls  entIn 	irc1uded in Such lists sh a Separate ZegIs 	called tho nentary. casual labour reg1st 
	accordj g :al leng 	

of servjc to.thejr ctet0 Thej:. hou1d be consjUer 	for reengig. t in Lh 
:jve unit of seniority1 as may be rejr 
-he list of Project casual labour referr 

	L in 
6 is cXhaust 	

Fbr purpos 	of gr 	tuk)r)r sty serv1c053 project casual labur alrd 
d by them wjU b taken mt0 aouflt8 ant] 



	

wh
it 

rengg 	
r abrpt0 in 

s 	
whj th 

render after 
examiriat

that 
wjj be taken mt0  

they should be subject to to det 	

the fitnsg for 'emp1oyent 
on the Ra1WaYS avinq reg 
	

to the fact 
th they had 

	

not been Wokng on t 
	

for afluber of years 

	

(Ref 	
ard'5 letters N0 E(NG) i 

dated 23g7 nd 79 a 

 ln Casuai Laur who Wee diSCg Prior fo want of Work 
r due L:o comp1eUo 

of 	
andnot reflgg theafte are 

ajs0 eligib 

to the benet of 	

as extended vide 
paras

a211

7•7 & 	
to 	

Placed Project 
Sual 

SUbj 	to th 	
havj subrntted 

appcat 

Provdjg the 
flOCCSSar 	

by 337 and 

the P1iCa 	
aft vefica 	

have 
been fUfld 

to be efluj 	
SUCh ca 	lab3ur 

hOWeV 	wij be 

elgj to be 	
$iderd fot engag 	

on t 

senoty 

	

	
in wh 	they were iflitialy engag 

(Ref oardls letter NO.(NG)11 
and 21_lo.8) If a Cas civ 

	

u Labour retrerched or 	pletjo 

or for W. 
	of Wo Qoes Iot 

aocep the °ffer 

made or tu up r 
rk wh offz Is mad 

avaiabjty of fresh work e loses the benefit 

	

prevj05 
5pell of engag 	

as casual labour 5flr 

his Services 	
Sta 

afresh When engagp 
(Ref. oard'5 leet 

d5ted 24.81 all, )  
When an individuj engag as 
	ual L- aojres trar statUs he retains that stt 

80 long as he 
is in 

ntinUou emp10 	
,e 

is tran$f 	
to a 

wj of 
different ntur6 
	

( 
(Ref oarde5 lett 

dated 

deliberat bre soujd be caused i the 
service of 

casual labour wben wor1 	r their in 

ser.j0 
is available 

	

(Ref. °ard 	letter dated  

• • • •contd. • • . . 1 2 

I 



9. 	P:cj 	
Q-3SUal ith 	In r& op 	l:Lne.o fl: th rcje 	d 	t Pieti 	of . 	or inav- 3, hiijt of furth:; PX0dUcti,e Wrjc Wtreated 	CGIstjtÜti 	ar tjon 	r purposes f r.eckonj 	COfltIflU05 empi oymentG prom 2 11o_gQ s.0 	a dis.charg oi count 6 o Work  

	

or 	
of 	 produçtj work does ot C Stitii an interpton of eploeit 	

casuj ].abo 	has b€ a d from 
21-1.•') In the ahoie mentinned circ..eg 

And re€gqediatey he- Work s avjj 
 

	

• 	pell 	SOrvI 	will b€ reck-j as mntjrec 	i:h be of 3ErvIc 	tc' 	 E U: fo bejrç 	 as 	iUp 	 to 	 - 
are not SUJJiect 	any 	

tY 

	

( 	Bjrcirs cct 	 C ate 21 1fl-8(L 	- 	-  
8e j c 	 45 4 ) 11.1 	 e render by. 

°3ua1 labo in one • 	 i11 not 	
If b jcI:: iot 	-x 	unj 

after 	
of work In the 

	

 njr 	 f.;•;- rnit, fo purpO of recko 	
c 	-1a oh 	b 3 tv fo; temporary Stcts

LIS 

T 

	

dated 	) 
8,2 Abeof th 	1 1öjg flatur 	ont flStjtute n InterrupLJ n or TP)( or pLrpose 

	

of determjntng th 	ntjn0 	e1oent, 

	

(a) Period o 	bs e., ico O± a wnrYm In" r  trearj ft 
SuStained on duty ,cvera 

H 

	

.I. 	 U&th Act 
(b) 	

abeece not exeedj in 
thec2lse of opefl  lirle casUal inclusive 

20 
labbw of a;per.j0j 	.f 3 days unauthorised abece of 

fà. 	prsona1 (a) 	Authorjs 	abs en  1. With effect 	roz 	1 	o•B ft tk 
O dr 

projc 	c.•i labour 
IflCIUI.Ve of 

unauthOrised 

Case of 
Of thrr e  absen only 20 d.ay), 	 ce for  

(cbntd 	•...13 



0~j_ 
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(d) 
 

In the case of female casual lb'ur a 
c'd 	absence of 4 weeks frt maternity 

pCipses, in addition to the authrised 
ceiioc of bs encc 

(e Prjod of xa_ordr,ary abse -ioe if an'r, 
wi- er kept under mecal ob- ervatioci- cuch 

r±d being reckoned against the nurnr. 
of dais of a1thDrjsed absence al1oe 
Cases 1  where the a. thortjes re force3 5 

tably deta -.n CasuaL labo 	fn 
obsera..n even becnd ia period 

of au - horisic ab-'arce in irc v'duaL 
cao the absence ii excess o 4  the a.it-  ot - sed 
peri-d may, on me1t3 of 4E Cti Cd'-C, 
be treatcc as a , horjsed abs€co i 
excess of the p 'rru1 bie peii c'1, 'ic 
excess not arcL 	1cir-, a break; 
Days of rest given under the Hours of .  
&nployment :egu 	or. tnc1i - 	 m x -  bions 
of the Mjnjrirn Wdges(cent1 Tu 

Days on which the  
the casual labour ema - i 

NOTE (1) Dajs of rest days on which the eLab1J3rirnc-
rains closed would not count against 
tI-  lirnt of 20days/30 dais of a. :hojsed 
aence 6  

Authorised absence covers perniissi on grar 
by the supervisor1 ofcia1 in charge ,tc' be away from wor or the period spe, fi 
Absence of half---aay should be reckone 

ha1fa..day only
,  

(Ref Bzrd's letters NoE(Nc)1I,' 1 'i 
1-5--71, E (NG)II_7l/S3 dL 11-
II/76(cr/116 dt21-377, E(NC)Ii 
cL/26 
31-1-gl E(NG)II/81/rG/2/28 dt15... - 

and E(NG)II/88/cj/q -t/jg dta i-l1-88), 
WAGES 

9. Csuaj Labou.r employed on the Railway belonç to either of the fr- llowlng catgorjes ,for purp-ses of payment of wages. 

(a) Labu govern P(9 br 	'Ltu1murn 
(Cr,t-ri ) .enc3 

ntd,,,0j4 



i I  
• 	

S.. 	9 j 

:1. 
r 
H' 

(1)) Labout not gove.rn1 by the M1.ni.muni 
Wages Act,. 

9.1 Casu1 (ucboi': wh3 re engaged in the following 
schedured cn2i men on tre Railways are governed 
by the Miiiium VTage ActCoritra1) 

(a• 	 o: rr .:.tenancp o2 roads 
in builcUng operati.s including Perma1•1t 

• 	Way, Dock 	Wia.rfs, Jetties, Bridg.. 
1jnnejs, Ove -rad Tari}cE Eiectr c 1 i 

r'x 	in builcL 45' 	finc p 
•1:: etc 	 • 	 . 1 

(b) 5tonle breaking, 	crUShIa. 
(a) na! 	nace of b' d 
, ç ng and nI. ad n 	 i- heds, c-rid 

v(e) AShijt cleanincj 

(ef: Board's ie-ts 	 )'.W/1-2 dt. 
17-7-73 and 24-12-73) 

92 	CasUa1 L - - ut gov nec b 	 r 	i'ie Act 
n.€ráTyhou1d be ;paid 

a daily: rate a 	rtainJ f.:om th io:a: 
authority or the State Govt oc:nc. oct 
whore Iecessry, or 

• (Ii) If sud a rate is not available, a. dafl, 	 S 

wage at 1/30th o -  the minimum of t'E 
scale of pay p1u DA asmay be 	 •• to .  the Corr ps pond ird categories of RajJi 

• 	servants1 nd 

(iii) if eitheb of the rates as at (1) and C 
ave happens to be lower. then c mi 
wages fixed under the Minimu ag ?ct 

;(Cen€ral)thér} a the ate(ô) fixed by 
the appropriate authoity under t Act 

NOTE The rates prescribed by the State Gvtg 
under the Minimum W 	Wages Act legislated  

	

r the respective stateswiIi not apply- 	 S  

S • • 	

.. 15) 

• S.  

•s. 

3 



93 Cs1 Lab-our riot governa.y the Minimum 
Wages 	 L Act(Cr1,a1) should be paid on daily rates 
whjh shu1d be ascertained from thelocal authrities or the Stj 	o errrnents -oncened.. 	

o 
 

9
4(i.) Where there are Mun.cipa1jties which have

1.
fix

the 	 I.' f;ced by them shcul•d be adopted, 

NOTT if a casuaj abcir s worh n w.1run a 

	

Wir 	area Q'd if t.hei lçcal 
' iic.paljty has glvez a rate for the 
locallty payment should be at the rate 
civàn bj heM.in1cjpaiIty tdnot t a. 
rapzeva1.iing.in  the.nei.ghborig 
loiaUty 

(Ref._ Board 	ettor  
d 

PC 
ated  

aI t e the mu. r, icipa11ts though existing 
have riot fixed any rate, or where the 
'lUfliCipjjties Jodot eY?s- tie 
fixed xy the other .c -aJ authorities 
such as ,the District Magistrate ,District 
COl1CtOr Dy LOffln'jssjo t 	L 
Gvt4 ,sh-ujd be adopted 

(Ui)here t thffor'
- ve  oie fixed by the ''lUflic1pa1ity and Ue 

other fixed by the local Civil authorit -
the hjghr of the two rates should bc 
ad p oted 

(Ref 	PcarcJs letters  Nopç,h73//9/ c- 
21-8--75 and PC75/T/691'7 	 7 

9.5 	
Where suchlocal rates are either not a 

or are not ascertained or can' -iot be ascert. a1rcc 
period of more than E months the CaiaJ Lbou1' - 
be paid at the rate of 1 '30th f th minImum Of t 
sca1o.f pay P. 	dearness a11owanc thereon as pay 
to a coriesponding category of Railway servant.. 

(Ref. 3oard's letter No.PC_72/RLT,/69,3 
dated 19-11-73 ) 

9.6 	To ensure th Ue rates fixed by the local authorities from time to tim are not Jost sI a 

	

	 ght of, eview of the rates adopted by the Railway shonid be 



: 16 :- 	 L 

tthdertakefl anhually after ascertnn.Q 	rates from  

thr:; loaI 	tiLtie/State GDvernmeflt. Rates as 

fixP r 	- i& by che Local authDr1ties/tate Govt.  

S huld b -  ic otd prorni5tl for runer t.ing the casual 
i.abur oi the R:nilays :ard i. ny case wi.thifl three 
months from the iate of such fixatiofl,/teVisthor1 by the 

local 3UthOL!U' 	:f due t ,ry.dable factor/ 
reasons 1  more than.3 monthS 	jme js taken cli Th3 

ai1wayS to revise or refix the wages, the same at 
the revised rates shbüld be paid from the date, 
inediateJ,y 	]oY the p ScLibC Ui ee moith 	limit, 

( 	
FdR 'jttes No0P72Tj./69/3(i 
dael J93 anc 

(dated. :1_2120) 

 

9,7 For .specialised labour .nployd as Earth 

movin Plant L:'eS,. NohaiC 	Drir 	Rjvet.terS j  S  

•liymen 14eaters, Br.dga Serngs, Bi.dg ihai3iS 
for whom local ra.te are not available andit is 
also not possible tà engage .the at. thc da 	

:e 

derived 
iror th minirn. of the appoj .........e .3aLe of 

pay plus .dearnEsF i1owanCe sp:iJ 	
ry be 

FAO 
sanctiored by the .M..Jn an3i-.at.lC 	. 	.ie  

IV 

9.8 	In apec1 	asC 	 J * 
CAo()may, in consultatofl  
for aStra1 loUr governd ' Ninimum Wages Act 
otheridS'e upto 32.1/3% in exces o the rate preS( 

in th MWACt or the rate prcs'iheã by 
 

ãutt!orityc GeneraL. Managers are also empot'ered 
enhance the rato of casuaL 1,aboU gov?tflC by 

Wages At eVen in excess of 33. 1/3% of LateS. fi: 

under the A 	 e ct. Such excss., should riot, hoeeX. 

exceed they rate prealeflt. in the same lccalit, 

similr 1.abotLr wt are. not. governed b' 
authoritY. Where still higher rate is conS 
necear the proposal shouldbe refeTre to 
oard with fu'l justiiCaton there:Or 

(Ref. Board'S Letcer c. 	C6 

1-2-67 and E(NG€7 
 

9.9 	Power to fIx wages with 	erefl 	to the d. 

rate dejved from t 	rrn he miniUi of the approprte 
the cases 

scale o .p 	p1u 	e.anS a11o'' ic  

• where the local jd 	j iiøt. 
available ,may be exeriU 

by the Head of the departmet n.cerfled, in consultat 

• with the Fco. 
• (Ref: Boarcl'R letter No.E(NG)66 CL/2.... dt.2O-2--67) 
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9.10 Casual Labour governed by ,  the provisions of 1-
burs of Enployrnerit Reg 1ar1sions are eligible for wages 
for the day of periodic rest, if such a day is proceeded 
or followod Ly a.. dvr/days of absence authoris Unauthorised 	 01  

(RefBoard's letter 
dat&d 26_573) 

9.11 	
Casual Labour not governed by the provlsos of M,W 	

194 and who do not work on the da;s proceeg ar'3 followng the day of rest- aLe floL 
- entitled to tte wages for the day of periodr rest s  

(Ref 	3rd' 	er lett 	NoF(LWA)67/p75 
aated 14-5--68, 

9.12 	Casual Labour whose period ic rest day falls on a Natin 	
hoUclay u 1 b ailcwe one ci s extra C 	

sages f they, ale not L owe3 t a- 	 :flt holiday 	 je, 

(Ref Boardis lctter No.E(L)6 PtI,: 
dated 30-1266), 

9,13 	Casual Labour employed 	 c1 i 	s are eligb for free OOd e 	gno: 	, wch ma be faceU deoenuing u )bxi thE ci 	i 
as aleo TA/DA if otberwse a8 ru 	 mjssab1 	d: les as for reu1ar reil%Jat

SP 	nt 
(Pef.Bd s letter No 

dt e d 1-7 

9,14 Casual Labour who have Worked in the firs 
of the day s  but &d not turn up for wo'- 
half duet 0 unavoidable cir1mstarces ShC1, 1 c 
wages for hf aay for Which thej ba c 

(Ref Boardts letter 14o,E(NO)5// C 29 

9l5 CasualLabou.r engaged 1T sdieduled emolojet 
on the Railw4y(I1.WAct Central) bhu1d' be 	ieci wages Slips, as prbvidEid..in Re ;(2) oi th n1mw Wages(entra1) 	

les,1g5O, befoe the disrsement of.  - waes 0 
 Ts isstatutory obiiyation on the ic o the employer, Similarly wage -a !-iziral sheets Su chlabour should be maintaj.ne, 

(Cotd 0 .. 	 is) 

IS 

. 	
. 	 :. 	 . 	 •. 	 . 	 . 	 . 	 . 	 •. 	 S  

. 	 . 	 S. 	 .5 

.5 . 	 . 	 . 	 - 
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Ebard's 1ette No.(LWA)66 AT/Mw/1.14 
: 	D8td21125)& E(LC)74ATMW/1_1 dt.187T74) 

- 	916 Irrespective of whether a Csua1 Llouz is a - 

	

	
naLe or female, wages and other benefits QdrniSSb1 
sho1d be alloed Without diScr1mU aon  s, 

(Ref 	)_-.eter oE(NG)II/83//l07 
cijted 4-6-84) 

lO.Remunerationjri the rqgular scale of ,  pay0 
- ' Casual Laboux whether In the open Jine or - - 

	

	engaged in project who have atared temporary status are entt1ec1 to the regu1a time sdale of pay with the -benefjt ofannu inme 	DA, 	and CCA,wherever applicabje asper .rules 

1 Casual Laou ngge in Projects on mp1etQn 
of 180 days of empIyrnert are e1ig1h1 to be 
treated as rrtonthJy atd wcrJr ashou1d be paid flSQ1idat wages at the .ate ofthemimu -n s1e of pay i.e. couldto the min imuri,  of the sc'ae of pey 
p1us Dearness lloance thereon wthOiit hecr the e  benet ozjncnefts 

2 
NOTE Till they mp1et 120 days of ntuous 

Serv!ce In the case of ope -i Le Casu1 - Labour and 	ays  jn  the Case of Project 
would 'e at di1y rates 

(Ref 	rdt letter 
at 	6-G83) 	- 	 -. 

- 

10.2 before however, allowing the benefits referr to Inparas 	
a relrnjarv veraficatjr-cn i regard to ae 	xnp1etjo' of therequjj'-e 

number of days of-5inuous service should be m3rJ by'an sstt Ocer 	 - 	- 
(Ref Boazc'.1etter NoE(NG)II,P77//46 

- 	dated 8-6--1) 

iO.3 Casual LOWho, have attained temorary 	- stat4c3 and have been paid in the zegu1aitj 	ca1e of -. pay, When ree i.,oye, after having been ths charged Xther on mpleo 	rk OZrX non-availability 

	

further produtjve wrk - e elIg.,bj. to be statec 	t. 6b' tjié pay last drawn by then e  pxovIde. the serv-i es were ut ,tr. after i-IO-8Q, 

/ 

-. 	- 	 - 

-r. 	 - 



- 	 . 

—. 1 

•Rf: Bord,s letter 1\1..E(NG)1I77//46 • 	dated 18-li.., i and 12-1-83) 	 V  
10b4 	

In thecjase of Open Line, Casual Lab -Dur •engge IrL Ski1 dc 	rs the relevant scale 
foL pUtposes of determin ng their wages on attainment 
of tnporary status will bet4hat aipl1cable to 
Skilled artisan Similarly Project casual lab'ur 
engaged. in Skilled categor.js willbe eligible to draw, 

	 V on complet.1011 of 180 days of cont 
ConsoL 	 jnu,óu n ei1oyment 

idated wages equaL to the minj.mum of the relevant 
scale of pa applicable to skJ1e alt' 	plus D? thereon Pament t or wjth refere'ice to th 
scale will, howeve 	he adflh1ssibl C 	 ri ici1v)di Ses 1 

 •on1r. from the date an individual casual labour 
	

V engag in a skilled category has passed the 	V 	

V 

pxescrj bed tade test s  if the same happens to be later than the date o attain 	mporaty stai- 1 , ; /d 	of. comp1etifl'4-  180 days or 	ti 0U3 npl 	,as the case may be. 

(Ref 3 aVs lLer No  
(aed 20-285). 

11, Entitles 	Pri'j3e V 	 -- - 	

• 	 . V 	
V V, 

Casual lab- 	arerot encj 	ci 	''ileges other than thoseSatUtoj 1y 	 udet 
Labouz Lws Such as MinimujrWages ?c WC A 
I.D.Act etc. or those speifical1; sanct'ned by 
the Board from time to time 

11.J Casual L&DDUr who have attained temporary 
Status are eligible for a)i th xights arid bene; 
admissible to Tenporary. Pa1wa servant, 	li 	dmn in Capte: )O(III of the Indian RailwaysF' 	flanual ,1963 e,ditin including the benet of alitr o the R 2 ili-y 

- servants Discipline & Appeal Rules. The entit1c-iezvf-s and pri-& leges admissible/allowed o 	e asual 
labour are as follow 

112 Casi Labour, w have attned tporary 
status ar entxtled ç, 

	

(a) to be paid £rl regujar 	ale c p 	plus 
Dearness Al) owance, HRA and CCe '.h-rever 
admissible ; witha rr j l  jncremei- 5 

(Cotd_, ..20) 



- 
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0 contribut e  to the S.Rpp 
to ouit 

ha1 of the servjc rendered (j) in the case of 	 line  .aft'r 	
(after attaijg tmioráry 

status) and'(tU i the case of Pro jë 
s' Lar aftr 

attnjg tempor ary aft 	1 :g 	
tOwards qualj Lying service ñr 	
benefits •n their evdntja abso'rpto in a reu1arp03. 

(Rtf:- Bhardrs letters 
dated 1180 	

dtj 

11 4 3 

Tpor.r Ralay
SCZ Pract call 	 're enn '  ti y to the 

d iSS ble 	 f:tit3 	are t( ierma1nt aLWav 	
ad the leave earned by th c suajlah:. r  Status ard WhiCI 	at th 	c :_ 	

c- o 
their abs pti 	in a rela.r post 	

c:arried forward to.thj. new post, 

(Ref: Board I
iCttpr, io Q E(.NG) IIn3 , /  

dated 75j3) 

11,4 Ad  IVL r 

Casuci Laboit vho have CttL.em and have put in 	 Statusthree years ef re eljgjj e to be graflt0 F st -  	
' 	e,"1 d Advance n the same c':ndjtjons as ar appljd to temporary Railway servants fot the 	

of such ad - 0 
subject howev 	

to th CQfldjtn fl: th - y 
two s ureties frcjfl Dermane 	R,'r 

	

ef: drs Iettey 1 'oE'(: )r- 	1/•.. - 	bated 212-117 

lieS Caul Labu 	'
ege

h 
 of PSporary Status alsc are 

- 	
gjbj to the Privil.ase

5 U ji 
absorpti0 	 h t 	c- 'ntj 	

s and P 
nu 	

enred by,  th: after attajn1 temp3 	
Status will nnt for the purpose of post_rtjremnt 
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IA 

asu labour are recruited loca1y, i stj 	
whefl local recruitmen is not possible due 	

non_av1bjl1t1 and the labour are ecrUi 	
away from the site, passes may be issued .fbr the inalvid 	(n 	t the family members)o recruie4t 	

also at the time of their dsch q  (Ref Ear 	letter 
iated 2°.- 1.-62) 

(a) Sjcecas a1 LOui hdve not been 
absorhea agaiis regu 	ost they are not entitled to the benefit c 4  n co y Widower passes, 

() Casj labour are entitled to get 6 sets 
of P instead of 4 sets tijl their. absorpt

o  (Athorjt Bo 	s itL 	

rss5/2 dt12129) 6 

HospItal leave i err of Rule  
&ile 554-I(l985) will b adsn.1.s31L' t 
who have tta1ped tempqrary status 
	a tlpora .y raxlway ser1an 

(f. Board'5 letter 
dated7.e7ay 

1 L, 7 

Casual Labo 	who have become Crt1tl 1  t'm payme in regular time scale of pay 	lg1J) to the grant f incentive inCrent for 	Ln t1i 
sm 	

miy rnrrn tinder the Family Welfare Scheme 
(Ref Board's letters NQ.3Q/H//1 dated 7-2-80, 8O/JjIrw/7/j dated 30-12 

R4 anci 3-8-85), 

Daily sated casual labour, both male ar
- u 

are eligjb for wag 	
for the days f absç 

cu the following - 

Cx) Vasectomy 	Male  
Ope at!o 	 - br a maxtnm f 

six wordng das 



:V; 	
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• 	 (2) Non_puerpal 

- 	 a1e -. For a maxjmu of 
- 	 fourteen working days 

(3 	'sertinn 	 - • 	
- rrnjy 

-' •FoZ on.e working day, 
V  

Benefit will be adjsib1e only to those w 	have been in continuous employment for e'leagt 
thr months be're undergoing sterlisation operatjon/ 
I,UD, insertion,  and Who are likely to continue 

V 

	

	thereafter fora1east three months., Full wages 
Should be claimed for the days of absence, sibject 

V • 	 th maimurn limIt prescribed and debited, to 

	

V 	
contIngencj under the grant provided by the Mm, o 	 ovt,of India, For those not fulfilling 
the conditions relating to the Sectent of-servjc prescribed, payment of the normal compensation money 
will only be adrniss,.b1e. 

• 	
V 

 

(Re f Board's letter No/W /6/ dt 	V 

	

V 	 - 	 153-72 and 78/W/9j5 dt.1527. 

ftrthe:, when adnitted as indoor naiont n 
the hopi 	 e a1 	post V'Y 4  no 	 t diet is adssf- ie. 

(Ref. Board's letter No65//05/74 df0 /-6_73) 
11.8 Relaxation in age limit fo r dii 	Uitment in O0 un-' C' 

lsua1 Labour/Substitutes who have put tn 
3 years (at one strcch 01 In broken per2oc-Is) are 
granted age rela>ation upto the peroc 	 ut 
in as cásul babour/Substltütes subj't 	•': 	 VV1' 

relaxaUnVVjjtV4Q years n the Case o:  

	

V  ondjdates and 45 years in the case of Sc/ST 	ing 

	

VV'V 	

exceeded. 	 V  
• 	(R 	ard's NoE(1G)II5//gS 	

V 
V 	

dated 3375 and ENG)II/7g/CL/l7 	V 

V 	 dated -28479), E(NG)II,/81//7l 	V 

25-7-g1) 

	

'V 	 V 	 Productivity Ljrikd Pnii 	- 

V V  

- 	 V 	 --:-:---- 

Casual Labour who have attained temporaVy 
status- and Project Casual -Labour or c-mpletj.on of 
not less than -180 days of cohtiriuous service are 

V  eligible to be paid ProductIvity Linked Briug, 

• (Ref:- Board's letter NO.E(P&A)IIg/pLB/l d-t, V 	 •• 	

• .24-1-80, 
 Thwever, Casual Labour entitiled to Productivly Linked Bonus as per nrdrs in force, but injured on -- dit arid, placed oh sick list and p-iid 'half-moht' aymen-t as appljc&jl'e under the Wjtkn's oonipens aU on  Act, 1965 are not entitled to be paid the roductivjt, linked Bonus. 	 - 



: 23 :- 
- 	weer Casuj Labour 

entitled to Podutjt as 'Der ord 	in force but 
iflj 	on 

- 

duty and Placed 
Ofl si list and 	

hafonthly -
Payment 

as applicable 
Unc1 the Wor 	

mpensation Act,j955 are not entitlea to be paid he Product11 Llrked 
(Ref. Boajr 

letter 
dated O:l84) 11.1 

CaSUai Labour with terary status are elig 
	for fifteen days of casual leave in a calender year besJd9 ifle 

effective from 1lg iflClUsive of the three Nati0 	}blidays 
Prior, 	to 

1.1,80 they were entitl 
	

o oy three (Ref 	
ard'5 letters N.EIII 

ri 	 1/4 

	

dated 22.5_79 	
O (LR) 

ad 23_28o) 
Cacuaj Labour engag 

j Projects 
wh0 are treated as 

	

rat workers and paid °°1idat wages equivaj 
	

to 

the 1nimbm of . 
 ti e 	

scale of pay p1 	
arnes allowCe 

ther 	, 
are entitled ,on mpletion of lO days o con

0  

'service 

to nine holdays in a Calendar year, flClUsive of 

three 
Nationai I'blidays 

(Ref Board5 letter 
rated 6...6.g3) 

Where due to cmp1j0 of work, 
SU 

casual labour 

are requjr 	
rk on National HOlidays 

they 
e'eligible ib 

to b Paid monetary 
mpensatiofl(N 	

liday allowance) 
as er the rate(s) in force from time to 

time, Subject to their 
s. atj fying the prescribed conditions 

(Ref. oardts letter NO.E(NG)115 
CL/63

1.dat 	22_1_l97 

Casual Labour engag on da±ly rate of pay are 

	

to three Nationai 	
11days on1y, providd they are 

in Svice on the 
day Proceding the 

Nat 	
HDliday and are 

also in service 
Ofl 

the day f011owing the 
National Zn case the following day 

happ5 to fall on 
the perio0 

day of 
rest, ththy shOUld be in 5erv, 	

dy 

	

The 
National lidays shoj 	

treated as paid ho1idays / 	
oard'5 letter No.E(LL)62  

- - 
	dateä 17 -1-4964 	 1/3  

On the day of Polling ding election to the 1k Sabba/Stat 	

Casuaj Labour Should 
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be given facilities for casting votes byt theyare 
not entitled to: a paid holiday 0  

	

' fb 	)1-YL/; d 27 
11. 11 Ccrnjcsionat engagement of wards 

If a casual labour dies 1 due to accident while 
• 	on duty., the; .Genetai Manager may consIder requests frorh 

his(deceased CL)warcl for engagement as a 	l casua 
labour or as a Sub.tjtt0, provided the casual labour 
cocerned is eligible for cpensation under the 
Workmen t s cornpens ation Pict, 1923,   The power in this 
behalf shoiild be exercised by the GM persoal' 
and should not ce cie] gatl owr dowr 

Ref B-)ard's lettcr NoF" \TG)1L-84/CL/28 
dated 4-.584.) 

The General Manager may also exercise his persnal 
discreti -jflaj power in the ca3e of iocn oi a casual 
labour with temporary Istatus dy!L1g In harness i.e.. ,during 
his ernpioy,ent with the Railways other than the cases 
of death due to accident,, for enqagh.  
eligible i,ard o±-  te dcc'easea 0  TH a 	ru-1r 	ti 1 be as  
Csual Labour or a a SLnst.itute -nl 	.hE 	- al "a iaqer s 
required to eYerc3se thrpoweis oc or1 	r 

- 	behalf in a judicious manner tacir 	vtL acr i tia features 
of the case i,e whether they nstitute aytreme hardship 
meriting spec.a1 ODfl dcration0 

(Ref Board's letter No.E(NG)II/84/L/28 
ated 31-42-6 and 6"12-8 anL 62tC.) 

1112 IVL!TERNITY_LEN'C C  

Female casual labour Wi h temporary  ; CLU 	 L be 
entitled to all beneits of ntaterriity leave irrspecive of 
their length of tempoicry stat -uo service 	admissible to 
female tempor- ar-y Rai1 	serliants under Rule 551-RI 
effective from 25-6-91, 	: 

- / 	 (Ref Rn - d's 	r lTç}Y A)"CO/Cr 
9 dL2' 6° 

Female casua 1  1ab'L with) t - em.c)rary Sttii -' 
are, owe'er notenLiclec i -n ne 'ait of motr 
leave s  In thpiu c a s e a piIod of d iek rna 	e 	lc cd 
as authorised absenca for mai-ernitv purpe-us 	ifl 

25/- 
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adóti.o n ti o ote normal absence petods permissb1e 0  
(te' E3o:atdt letters No0E(NG)II/77/Ci/1 

I .-ited :0---77 and E(NG)II/EO/Cfl/Sa/IT 
dated 289-89,) 

11 • 13 C0jp enS 

11131 Casual. abou iuclu&rq daily rated 1 -b--)ur, 
who suffer temporary dJsab1Emen -  rri outy are ei q'ble 
to be padd---..Ia8I.L_,5.nonLh 	paymen-s 	' c'ruensain Act 

(e Baa's ezte No0E(NG)TT/e7//7 
dated t311-7 ) 

11.12 	are e mpowered to sanct 	te cost of 
Supp].y of artifj cial l.incs to such casual labonr not 
on temporry staus who are involved in acciden -arising oJ ofi'/in tl- e co ur p of 	11i power Cannot be de 1  eg&.ed fufther 

( P. Boards lettEr 5 70/11-' 0/7:  
11 9 14 	'rart cE 'i-1r A1loience 

Casu La5 ii, whcrev er have  sent on dut 	ut cf the r -iSt 	 1 - more than 8 ]cro awar from Fr 	ta n a - - be paid Dailcllcanca as per lube 	t  t 1 	ated speci 	from time Lo time. The i ri s,_t.r.0coq 3 r'ku- g the rates of d1v al]owance w{ 	he 1 33E'atin of cities 	r 1 grn of CCA J. 13 applc:L: 	o 	su -1  1bur also0 

(Ref Board ' j tter No E(1G) II/80/c71/2 
datec 28 - 0.- 81 and D(NG):T,, 3O/c- /- j 
dated 20 --87 SCRj.\r, and 

¼ 	 letter l' 	(Gtr/3/cT  

11,15 Educa 4 jo 	.starce 

Casual Lo r 	1 tpor 	atL 	fl1 have put thrr 	 3 jrs s 1 1LE ar 	titled for edutJnaL asnQ 0  

(e 	lJo. 	
r/ 	•-- l) 

er 1 t t'r, 

su a. I L oy.r eraaeu on night dLty w 11 	e eligible. for addit , ona1 I uner - 1- . - 
hour of ,rugli- -1'-j 	rrneci betwee-) 2200 - 
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at 2% (t percent) of the daily wages per each h3ur 

	

of night o'c 	r this purse 30 minutes and ab- ve will be round off to one hour and less than 
30 mtnutes Will üe ignor 

(Ref: Board's letters No.E(NG)Ii/8o//la 
dated 29-7-83 and 7-10-83) 

12. Seni  ory r  
Service prior to absorptjo1i in. the regula' 

ade will not oount for sniority ,wJ e 	 bo determined on the basis of t 	
h will

hej regular appointment 
after due Screening/se0j0 visa_vis other rog1ar 
railway servants, subject to the p.ovlse that if the 
seniority, of certain ind.].vlduaj Railway servants has 
a1redy 'been determined in any other manner pursuantto 
JUcja1 decision or dthcrjse the same shall not be altered. 

(ef: B.)ard' l.ttc 
• 	dted 7-5-8 	r6u para •2511(a)of. IRE 0 M4  

1.3 

All Csual Lbur 'he.thär 	loyed 111 open line or Project are eligible for m 
Self 	 edical 'facilities for only in te oUt-ptjt •dc-pre, 

(Re..: Boards  
dated  

13.1 i certain Special circustances as flIenti.ned below?  casual i abour (nd riot their fi l' r 
may also be given free in door medical t 	tr nt facj-1jtjes 

	

() .Whu 	Sustain njur1e 	r, - 	
r e cjf 	P.rov±e cases, as E 	 c.u'i the re1evart Act for e.g 0  iri Wc::k cornpensat.: 	Act'. and 

	

h) when 	 emno\red at sts rot. 
wjthn 	reacn  faci1it: 	or uhen such facilities 
thoug avail aJe are gróss I y inadequte. 

In spcja1 cases, when the patient is o to bed, medical attenar 	
y be given at the residence also. 

Ref; Boardts letter 
dat-d 18-1l-8i. 

4 

27/_ 
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Labour as have compl e ted one year o.f 
ofltinuou.se.rvjce after attaining temorarv status 
are eligjblt the up1y of Unjfnrms if they are working i o.atgoris. elig-ble for the supply, e.g 
Gaunman attach.ed tc rnechaflsed malrltenanoe 0  

(Re: Railway Board's 1etter.NoE(w)87/t/i4 
of 27-gO) 

15, Workthq hour 

1' Oii 	Lor re en 4-3ed 4 	a 
day o zest 	i pa 	For urp o.s,es of ,  o 
pericc.sof resh and .paymen of overtime allo tJanäe their des fictii oud £oloT 	Ctcr 
in which thea  are emp1 o d )LaLc 
accozcanc91wit h the J-hui' of ID7no1o\rmet 	ularrs 
Such of thrse as are governed bj the Mn - m T'ages 1Qt will be ovenea by the 	the Zules framed tereundeI 

	

(R- i30ac 	letters NoF(NG)6Qor3 
datec. 228 2, 1 - 9 -A 
'5 CL/fl6 cetoi 21 - 3 - 1 7) 

caSual Laur who are gove rne 	 nmm 
Ways Actae en Lted -La a weki. r da a . csz afret they have wrkcd in the scheduled emplomert u'c1i the 
same ernp1ov 	fcz a cnflt1nuJus pet od of not 3 's tnan 6 •days, 	 - 

- oard's letter NoE(Tzg)53,/dj/a ef:
doLed I7-12-6) 

weve 	for a perod nf fi,  ye yea the prov1j - rs of Sec 4 _cr 	1i 	i 4 1JP 
Wages Ac€ r4iat.jngt hours of work and oa ~ i o will not auily to the daily rated casual I auour on the Rai1ays cagaged i the Constru.tn o rrteooce of Permanent Jay ,ub'ect to the corht 0r u t he 
exempted .cauai labour are goverñed by 	Hou 	f nployrnent• Requi a j on q1 	. 	 .• 

(Ref hoard's letter NoF(L1,)c  
a.ted  

16. 	co rd/Rcst 

to 	
(a) Scrvce Care Tb 	,tUL!1) t1r referred a s the Cu1 Ibiir Card and should he in the -fOtii 

Jw 



~ C3 
- 2 .- of 

a bo}iet(j1ke a p3SSport book of the sis 4" 
	6") L with a staff card bo:ard bindIng 	ery individual - 

engaged as .Casual La]ur should, on his aPpointment 
be gjve the casual laur card, which should b 
retned by m as dcuentary  proof of his 	ce0 rv The card su1d crtain th foiJ owing 

- 

(i) Page i on the left side Su1d ca c rry 
instrut05 r theouldance of C8SU labour. The instruc3 

shoujd be in billing form, both n ndi and I 
lish. In add 	 n 

intructions may 
also be givenlocal language of the area, ir 

() A mach1ne_flbor  on te caxcl 
(An accunt of Lhe CdSUai Lahou (Iards ME should be main in 	tr the Div 	ria Office indicating th Datici 	aed un to whid a ca 	as beer 	s ed Ila nd the worker in who favo 

g. iSsued). S 	 S  

i .  

Informt n 

Nte of t 	1fldiVIOIi 	Ln ioIc letters) 
Fthet's Name. 

Daze of birth 

Age at inita1 casuaJ 
year and month. 

Personal mark(s)of 
- 

I 	 () 

 

to of engag e  

Dte o 

atue 1)c jCQ D each OCC1SiOL, 
 

Name infull 'capitai 3ttr 	& - - of Sperviso 

Rr purposes of prnvidjng a Cd, eaon before s engag11 	
s casual labour, should deposit a sum of rupe one and als0 a py of s photograpji 

in passrt 
a.  

• •- 	 .the photo, 'fter 
' S 

r- 
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attestation by the competent authoi.ity, should be 
pasted in the s'ace provided for the purpose in 
the Casuej L }ju carc 

Thp  7. labour card viii be an accepted 
ocunhent of identifrcaton o 	he c3sual labour at all 

times for all purposes, It Should not be lost... In the event of loss, a report should be lodged by 
the ooncerned casual laboui with the nearest Police 
Station and a ucp f the FIP houlu be gvr to 
the Railway. A deuplicate card nuy be issued thereafter 
on a charge of Rupees Tw0 0  'In icsulng authox3 - r 
should ensure that the duplicate card i issued to the 

same person to whom the -ri . ginal Was iSsued.. Any failure in this regard is liable to render the Railway 8rvart onc rnr 	. 
unuer the DSA Rules 

The casual labour card, after preparaor 
wjlj be In th custody ol the Su rviso 	chq f the unit and will be giver, t..0 ti casia la -zur at the time of discharce/retr(ncyent 	 ken back/re.engg 	

the card should oe tai en 	i iiom them aridap after entering the ate of 
the Supervisor In charge should retain the Same in his 
Custody. When casu labour attai teniporar 	tQLus, 
their casual labour cards should bo secured with the 
SerVice Book opecjd fox the respectiv 	1diiiujj5 thtrjes of SerVioe i.11 the card, under each subr)rdinate Should be made viLhout fail before discharge. Periods 
of authorised absenc'e, not constituting a breale in 
Cofltinuity for purp( - ses of o- rifer3-in 	r-v sry Status ,shoujd ke sh-u a. service. 

Officrê of the Prs)nnel Branch and officers - of the employing 	
should conduc  

checks regularly to cluard against maipractices in the 
preparation and 1 SSUODf cards like forgoing of 
S1Qna8 issue of bus cards, making unauth-)Lised 
ox fiCtitious entries 

of past service etc Simi1r1y before re_engagg any indjvidual as th 	 cju laur on e basis of his claim of previous eiigageme as per asua1 
labour card, the employing superviscr shu1d Satisfy 
himself that thc care produced is genui 

Casual Labour card need not be prepared and Issued to the  
0asu1 lab-)ur who ae engaged 	"cry limited period, sa 	week ox en dyc or a fr icht 

fo work during emeryenci5 like restortioi o breaches flood relief, accident relief operat1)L1s etc 

b .  
- 

•' 
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(Rf BO ardxs letters NoE(NG)63/L/47 
Uatd 24-3-64, E(NG)II/7j//5 
dated 30-11-71, E(NG),II8//30 
dated 13-9-78, E(NG)II/7//7 

	

1'79 •nd 	4-284 E(NG)II/8Q/ 
10-12-- 	(NCII/84/ 

d'tcJ 29 7 

(b.). 	rjco book 

Tha.3 	H1 je open 	a 	gi itrj iee 	COLmL for every  id 	duaJ ccu 	1 	 ttaining temporarGccus B'idc co 	in_iig 'e bin-dat and other rI van -  'details o 	evice rendere-(f. is casuEl laLou: t hz ser ice by 	sh 'ci als -  cC::k C( 
reference at the top t the Lfl register numLer, 
live registe number and - hp cauaj labour card nunibr of the dvidj 	concCLr 	-e'ce 	hould 
be maintained th1eafter , t as 	- d' tc 	espect of regular ijj w ay S\ 

	

Rf - Dats Jett 	NCj  
dt5 2-2-90, 

(c) heft 	j Thrb 	ov 

" .l_ 	; •-).JN(' 

()) Nrne !. Oe3gnat o  

 Fthes neme 
 Permanent hoi/redentjai 	adress 

 at 	of pa:. 

(6 Date 	appctrne 0  

(7.) f apppirtrilor - 

(8)Dat 	ofraL dichara/ 	of absor'n 0  
(9) Dce of first working 	.L/at 

temporary Status. 

(io) Wjethe- 

'-- 	3/- 



4 

:r. 

(fl) Csual Labour Card No. 
S 	 (12) ervce Reg i "' te X number.(jn the case of 

those with emporar status) 
I- 	 (13) Live regstr No 4  

(14) 	1i ed w Thumbmpres0 of the Casual 
labour with attestatn of the  

ity0 	 appointing Uthor 

tres shou]d be made only, ofice and ri a runsng order based on the acte of enoaemeot 	hurnh impres 	
shoujd he go examineu hj the ringer Print Examiner in du course of tje 

(Ref. Board's )etters NOoE(G)G/RI I dated F 	 1L_?54 	
90) 4. 

(a) Live 

The names of all open line casual Jahou, 
emp1oy in a unit shoulä be eitere 
(to bemaintain 	L tws), cLtry j n the r 	ti being made stractl, n the order of be i 
taking up casuaj appotmentat te 

In the case of Project casual labour, th'-
register will be maintained as per the 

of,  the Divis1 	1c1uthng all th departmen ts. 

The regi 
ster shou]d have the foj1oii 

i Serial N0_ 

Name & 

Fatr's flame. 

Date of birth 4  
Educatni 

Pers0ir, al marks of 

Whether SST/ExSerVXC 

Age at initial casual \emp1yment 
n w1h fl1t1ally, enqage 

10)Date of Yiving monthJ 	

•..,32/ 



IPS 

(11) Date o.f aborption 
• 	(12 	V-I  register number 

(13) CaSual Labour card rurnbr 

(i's) Service register number 
(15) Permanent address. 

The live register will be a runniny recoid 
of the casual J.abour working in a partiilar unit/ 
Division in the case of Project casual lalour, and also 
ofthose discharged casual. 1aL ->ur waiting for re-
engagement, bt will exclinrle the- names ,f the casual 
lauour no longer entitled to be kept n the live 
register 

(1) the names of casu.abour who hai e been 
absorbed in iegulaL pos 

the names o casual labour who were 
discharged prior to 1.1.1981 andnot 
re-engaged thereafter for any rearis7 • 	

'; 
the names of d1Scd.LLO c 	c' r W1)O 
do not report for dULl vhen - dc on \\ 
two occassions or 	3 	 ' li -  of worc. 

\ 

- The names of casual labour who 	engaged r 
a very short duration viz. on or'ca6 or :ike  
restoration of breaches, throuh cD rrun1Latc-'n, accident relief 

are hjwever, not required to be included in th 
live register, 

The live register should be maintained in 
duplicate and one copy from each unit s'bouid be lodged 
with the Divisional Office, In the case of Railway 
,esta'blisint other than the Zonal Railways, one 

py should be with a nominated officer and the 
other with the respective units/supervisors. The 
register maintaied in the units n 	 should be updated 
from time to time and reviwed annually, preferably 
during the first quarter of the year to ensure prper 
aintena-ice, as per , the instructions in force. 
The register maintained should also be scrutjnised by a 
senior Gazetted officer at 1.east dnce annually after 
the review has taken place, if not t the beginning and 
close of the year as is normally rcqured to ensure 
that no unauthorised entires are made, and signed 
by him in taken of the scrutiny, A note should also 
be kept in the register as to when and by whom it had 
been 'checked. 

33/- 



	

4 	 - 	

- 33 . 
The copy of the register maintained in the 

Divisional ofjce should be updated once a year or 
atleast -once in 	years from the copy j the field unjts after a verification Of the authenticIty, 6f the addit 1ons/de1etns if any made in the field registe 

The names of all casual labDur borne on the live casual labour regIster, alongwit other relevant 
PtiCUlars 

like fatrs name, unit in which tmployed, 
IJTI ey1ster number etc.hou1.d be co 1puter1sed and printoutb Secured,, 

(Ref Board's lettezs Nb,E(NG)63 CL/H 
dated 19-63, E(NG)I -/781/y/2 
dated 21-2-84 & 22.41_84, E(NG)II/78/ 
CLJ2 dated 
dated 12-6-.87 
dated 8-1288e 

(e? 

The nmes of casual lakjur, both i 	he 	eri line anci 	
the Projects Who were discharGed ' - r -  or to l-I8i for want of work or due a z;rn t o of ork fld not re_.engg thoreafter a ci vhc cl 	 had lprlied by 1-3-87 	mjng the benefit of iriclsioj, in the Seniority listprepared by the Ad1nistat 	fot provision of emplo yment will, after ' V€JicatiOn of 

genuj55 of the claims, by 
on each di 	 a omrnittee of officers vision, be entered in the, SuppLcnentary live 'regjs, 

Pot full details , pare 7,7 to 79 above may be seen, The regist 	will be separate for the open line casual labour and the Project casual 11b')ut 6  The duajs borie 	the SUppleflLary liv 1 egisteg 

	

- 	will have no prefer et - ce ove those borne on 'he LL'e for Pposas of consiceratiori or osirptIo re-engage 	
/ 

(Ref: Board's CLtS No 
u CL ated\2 387 
dated 4,3,87, E(NG)II/S4//4, dt 
2 1-1Qg7), 

All vacancies in GroUp-'Dt posts ,baLrinL the'  following ,beming available upto 306-92 WoJa,as per the 
extant adhoc arrangem, be flue-i from amanC st,casual labour and Substtutes empniied on 



t 	'-sis of screenjng- 

i)vacries ag4rist :'hich appointment On 
ccpassionate gounds is done, 

roed for 	cujt 	t of. 
)eiEJons ad ati3ts 

v acai- j 	res e \'Cd for:ecruitnient of 
e.service prSofla1; 

- iv) vacaces lin a-Lese .1. 	Electjic 	3heci& 

v) 	 j 	;ccsr, in t1e e• 	i)ept 

NOTE Due tc special requirern;s bf workshops 
in the MêchDeptt. vacancjes n 

are filled ,as nr the lnstructjr]5 
contned in Bards itto;. N 
E(NG)I T /73/ ,'41 dated 238--7. 	1sj ye 
of transfe:c of a1J.wv e:vxt. 
Whovolunteer !;:om ot - he 	eprtin 
and transfer of Ganen and Stores 
Khalasjs against a prescribed limit • 	- 	The .resitan, V 	rcez Ii U,Chfar depart- • 

	

	ments are avaj11e for the absorptjn 
of •casual labour and ubstjtut-..: 

(Ref: 	Boat'ds let;er L,  No.E(:G)- ,... - ./o. 
dated 15-1 2-84 •I(NG. lI/34/Ci/: 1.: 	• 	S 	

0 	 dated 226-9rj 	 •. 

OS 	 17.1 On the No±heast Prontj 	Raiiway \cOniG in 
Group_D should be filled to the extent. ci O%rcn 
angst casual labour and :he restrrcugb the 
mpkoyrnent Exchange.  

1 .7 2 .  AbSrptjo i.e. appointent agai1ist. 
regu1 vacan1l b on the basis f  • 	
and not-by selectjon It Screenng Co:iirntt 

'should atleast cnsj 	of tu& rnnb:s irc1uoi'; 
an officet belonging to Sc/ST canrnunity and 2nothCr to 
minôrjty aDmmunity 0 

(Ref: - eardts lOttCt5 
• -• 	 dt 

dated 27.-479 and E(NG)II/83/p 
dated  

17.3 While drawing screened panels for absorptjn 
agjnst normal Gro 	tDav acois mm-f 	shoLid 	e Int 	Ot 	 flj 	r 

y 

................ ........ 35/- 

0 o  

0 
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zegulr amp1oyrner 	against normal. 
VdCdflCICS as well as in posts SaflCt ned 
?or dcasua1j.sat.on, in an equitábl man -ncr. 

L 

(Rcf B'mard's letter 
17-2---E3) 

17, After worjn cut t 	..... 	in Grou-' t ) provjd 	for the absorpticn of casual 1 	in • 	 teiLar employment in accordanco 1 :jth :e irtru"tins M foce1  a.11.st of casual 1h:.ur alL9h19 to be • . 	 should be drawn equal t3 th number of Ciea workadoit plus 25% thereof 0  In drawing hat, n1y those wl are rne on the current 

qa 	
as 

ua' 1abur register, excluding those wh? had been et on two Occions when calld e for screenjr 
1jez ,shruld be c:r1$idered.. The list 3h-•uld be ptepared in -the 

orderof seniorit; of al] eligible 
3ua1 aur in the unit of soon1n; 	may • fixed by .the Rajl ,) a.r Ls- r'r  - - 	 5- - 	5-  -C 	

I'll 
Ce/ IW.liLat.jVe agrogate Servi,ce, -.5 

(*jnc1idji tse refe edo !  and 17.7). 

(: Boards letters NO.E(1 )''c , 
dated 21-2-84 
dated 3-5-82, E(NG)II/8g,/cT/ 5 	

. (sated  
1 6 	 working in theoffices of the Fe-Away 	

Boards should also be considered pbs 'OrPtion on the basis of screeni song with her . open line casual labour in the DIVjSj0, where • 	. ' 	office of the RRB is located. 

Cf:- Board's l'ttez NoeE(N'iI3C/4o 
dated l51O-1) 

17 	&sual Labur engaged seasonly vz water rriers/punkha pullers etcshould also be considered 4 	r 	eenin for absorptIon along with othezs 
their total length of service. 

(Ref: Board's letter 
ddted 24-7-79), 

i7 	Csiai labour enoa ed in wor_ohargj e3c'ab1j.shrnen.t 	wh az promoted 'u sen1isjçij akfled andhjghly skifl graae due o 
• 	of. dêatmentai candites •arc cor!nu e  • for along period1  may be aborijed in 

5.5,- i 

Al 



'Vancies in skilled grades to the extent of 25% 
cf the vaacles n he open Uxe reserve for 
dep4rtmerLa1 promotir - n from trie in-skilled and 
13n1-SkiJed categories pro'ided they have passed 
the requisite - trade test Those so absorbed in 
ki11ed caeQoreS w;L11 De placed be10 the departmental 

promotees. This facilLy )f absorption will a)so 
app:y to the casual lalxu.r, who were engaged r tially 
diret1y in the skilled catec - 's in work- 	oJ 
Stb1ishments, after qua1ifvr- !n tiz. t.ac'c . 

(Ref - oar's letters No.E(NG)62/CL/'5 
dated 16-1-, E(NG)II/73/CL/70 63  
dated 13-6-74 and cN3)TI/62/CL/( 
dated 1811-1983' 

17.9 At the time of screening of ca8ual .! abiot i_ 

re1axatiot in age should be automatic if Y. i' 

escribed age limit a id hac bcr.  
'egulaz1y working0 I old cases, wtrre 	r2 limit 
was t observed,, relsxation of age should be 
Considered sympathetically "Thc 	DPT 1 	the 

ief thgineers (constructrw) a.,e c mp-nt to 
gzarit the relaxation in age0 

(f. Board's letter ro,E' 4G,r 179/ 
ated 179, E(NG\ /'/NPI39 

dated 29-9-BO, 10-jO-SO, J,9-5-83) 

1.10 	Reaxaticfl of ag to the exteit of cer\ 'ce 
rendered as Casual Labour in 	 &ki 	J 
grades(GR-'C' )is admissible at the time of couera-
tiori of their case3 for reqtilarisaiofl in Gr- C 
silled/Hi ghly skilled grades., 

(f 	ard's letter NoL(NC)II/74/Cl/ 
da€'ed 25-2-75) 

.7,1t As per the requirement presored c'ual 
labour will be eligible 4- o be 	 for sorptiofl 
against Grbup 'D' vacanc'es ii all the wings of ,  the 
Electrical , Mechanical in the wozicshopS of the S&T 
epartm&ts, only if they have tIe minimtr 

qualification of ITI or they are Course canpieted At 
Apprentices, However, tbs requlrement ha beefl kept 
inabeyance upto 31.42-9 1  

(Ref 	Board's 1ei- ter' 
dated 31-7-85, 13-9-85, (NG)JS/ 
RRI/26 dated 4_9P  4  

• -. 38/- 

-J 
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•- 3.8 :- 
17.12 	Physj'1 fitns of the oasuál Labour who 
are propoe; t6 -be ab3.orbed should be CC±6 i0e, 
they :saaid .b.e im -good h311•ly health and free -from any: 

-defi-cienqi /defect, likely to interefere with or 
affect €he efficient rfc ance df the duties of the 
post to whic.h tbej may be 	poin;ed after ahsr\rt -:on,. 
Subj ect to what 'as bc-en rnent -'d i  n par as j 	.i to 
17.15, casual laDou1. Oflipaneli 	for, asor 	- 
be methca1Iyexamiieä in the 1 oprit 	- 
before absorption.,. 

17.13.. If the casual lahour Iive be- mej.o11v 
examined, at the time of initiaj erq-ic-r- 	n the 
appropriate medical cattego'y, thy n1 1DL 
exantin,d any further at the time of thiz regulrisation 
HDwve,-  they wi-il have to be' examined regárdjn the 
periodicity -of examination while in servic 
required or regular empy 	pe 	,c - -'t rules 
these examinations will'equixe the 	 vant 
to have medical standard(s) a- a}pic:i 1 c 	tie 
-time of re-eamIation Jriri 	er 	 - 
1bou.r are flow a be med CEJ 'y £X' it 1 C 
before thei are q ve 	O)Ol 

category in which they -rbed 

- 	 0 

• 	-•. 	. (Jef.: Boad's letter No0E(NG)II/87//09 

17. 14 	Casual Labour who have 	' e 	omum of six years of service, whether cnt.inuous or in broken 
periods and who are empanelled for regular app' -' -i -f-merit 
'fld- who had not been rnedicaJ.ly - exmi.hcd, eai.±r •:.:'u1.-d 
be sent. for .  'medical examination whidi huld ht c.3 axed 
..tanard a-precribed for medical. •:eexami:t 1•  
of Railway servcits durthg cevic e0  

(Ref Board's letters N E(NG)I:"7 "1/34 
• 	 dated 1-3-.12-72, 10-5-73, E(H)II/80 

- . 	. 	. 	dated 29-8-83) 

17.15 , • Such of the rjau. 	iahc:::' 	-tm  IUIH 
a minimuni of.  6 years of sorv,ica are i'olno 	m3.oa1 
examination,, unfitfor th parcicular cateq, r 	r 
which •they:.are sent 	m 	 s-p edical. examnati:j, dite 
the refixed standard applicri, ma' u 	flSLC ,Ci 
an alternative caregory roqui - i - 	ote tad L t J 
classification, subject to the possibility of 
absrption in an alternative category with 'or 
medical classificotin xistinq 
concerned is adjusged s-itable to be 
the alfprnative Cto(x 

- 	 -- 	 - 	 0 

1- 

p 
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(Ref l3oxd's letter NQ e E(NG)II/71 
- 	 CL/84 dated 13-12-72 & 105-73). 

1 7 I I 	 flc1-1 	T 	r 	 4- 	 r.4-l1 	 ihp- 
LA J6 	WV.L )'- 	J% - . -'-.CLA- 	•: • • 	 L.- '. 	 . 	 . 

medically decategorised due to injur.es sustained by 
then in the course of duty, o-uld get their names 
registered .in the special employment exchinge for 
th physically hdicapped If their names are so 
registerea as physically handi capped ri the said 
exchige, t5heir candidature would be considered by 
the Railway Administration, alongwith other eligible 
Physically, handicapped candidates nominated by the 
special employment exchange and vocatial rehabilitation 
centres as and when the next recruitment against t h ei 
quota for the physically ban& capped ,takes place. 

(Ref Board's letter NoE(NG)II/88/C[/68 
dated .7-9-9O) 

17.17 Casual Lour, who have atained temDorary 
status, when called for acreeriing may,  be is.aned 
passes fr their journey wherever involved and the 
pziod spent for the purpose may hr 	E' c duty. 

(Ref: Board's lett?r &Z'i  
dated 21-4'-83).. 

17.18 
S 	

Labour with temporary tct on 
absorption in tegular Goup-'D posts J 1 be allowed 
fixatisn of pay as follows . 

Uiose drawing pay .n denta grades 
will have their pay fired with tef' 
to the last paj ctrawn 

Those working in semi-skilled nd 
skilled grades but aorbed n 
unskilled crades will have the.ir pay 
fixed by gratiting increnents in th 
unskilled grade with eferr t- rne.i 
earlie service a casual lab-mLr 
higher or equivalent qradesq 

(Ref: BoaZd's letter NoE(NG)II776/(M/79 
dated 5-1176). 

17.19 Csual Labour engaged in the MTPs at Bombay 
Delhi an Madras sFould be considered £0: ab3opL.iO11 

6n the Central, Northern and Soutriern Raiiway& 
respectively along with the open line cas ual I abouz 

	

arid Project casual labour of the respucti 	PalWaysG 

40,'- 	 S 
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They should also be cns!d.re for a]orption agajhst 
the posts in (.OUpD Safloticried fo maintaining. 
the. assets: croated by these NTP Organisajr1s s 
and whe U-  pos 	-iro aotaaiiy S4flc1onec i  

o ard s ie.tcer No E (NGII/84,/po/Mmp/j 3 
.date:1 l3-2-85),. 

1719 Th staff. of COopertve societies 
commiSor- vendor/Bears ctc, can be cons ic1. 	for regular absorpti 	in Group-3Dt afLer eligibi.- 	sua1 
Labour and Substitutes have been considered, ie 
in the list f screenq theywilj be below all casijal 1b3u and substitutes 

(Ref: Board 1 s leter 

	

dated 26-877) 	.. 

18. TERTNATIoN/RR T 

	

Exccpt Whte flOtl.(-'O is 	red Lrnder any s t.atutoz- y obliq:*-.j0n nc 	r 

required for the termfnat.tc)n o t.e 	OE of asua1 labour, Thej 	ervicesdUJ be doerne. to 
1ve been termjnateJ wh the, 	 r 	os. 

Where retrecient is necessarr, clue t, non-
Yai.abili€y of work the Unit :Eo: tht. -  et.enchment 
dii be the unit of thejj 	ec:.uj....t 	•::j 
tnspector r the establjshmrL t of the Senior 
Subordinate -vJ,z. lOW 'PWI, S.M, Tfc0tnEpecor 

	

, as the case na 1e T 	no' 
etrnched first d' subjer. to what hasbeen men 	3d Ln pare 	Casual Labour diverted fron one unit 
o .anothe.r Will rank iunlormost in the 	.T'1jt.. On ojects (  the jurisójtjo of t.ho XPi vj1l k - . 
knit for retrenchert 	. 

( Ref 	BoardE1.etter  
dated . 2i74 

In the case of casual laboi.r Who 	attained 
tiporary. st.atustermination of Services otherwise 
than die. .tompleti:n of work or want of work or 
due to being rendered surplus re.u.ires the , p.: 1ure 
p.rescribed under th e Dis& 	) e 	Pjs c- 	rnjowed, 

1$.2 	In terms of 	provisin of th Tiu- 
Disput0s Act, a worker mears 	 1 

either Manual o rci 	clerical or tecftjjcai work and 



41 

includes all casua1  lai.nur np' e oi nG 

i.e. 	fl( 	eLt ad 	uctior Foi 

pUpOSE' of 	r'J zeteflCflrr1t 	neree 	t becomeS 

neceSE Yy 	- u - t 0) nCC? rIeci iou] d ptepi e anc1  

display seniort iist5) o 1rIC pertiCU1E citgr1eS 

of casUl 1abju employeC thorei .iflClU(liflY 1n'3 wrlO 

have att3ined 	L)orr status 

18.3 	Notice0 

Casual labour 1  who have wot cd for a 

o not less than 240 days in the proceed3flg twelve 
calendar rnpnths should b given a notice of one 
rTonth in writin as per the proforrna prescribed 
jndicating the reasonS for retrenchment or paid in 

	

lieu of sud notice.,, wages for the 1rl ad o - 	tJ ce 

One month's notice as reqi.iired under tne relcv:flt 

provisions of th I,B0 ACt should invaraibly be 

given rather than paTrnet o rages in lieu of notice. 

The tctal service rendered by casual 1abo under 
different cubordinat 	in a DjVj$.iO' or un'er ' 

Persnnnel Office would ao  

providing the reteenchmerL 1---'-fi 

(R0f:- ]3oard 1 s 1e2 	- 

clateo 26-l2--59 

13,4 	No notice is., requi.red 	-
the 

is under n agreen nt which p 	 r 	i 

J 	termination of services 	
dreCt r - c :orriunacat1Ofl 

to the casual laboi 	COJ1-91fl8r \,J 	13 

wherever the engagenetlt s fo a 	 p 	d 

18.5 Re treflqfleflt 02P.- 

- 	 Upen tormi'iatr of erv 	cr (1U 

or payrnet of wages n lieu of riotiC p 	CI1 

compenSar aS 	d dwninSect laio 	5(F) of the 
. 

	ID 

Act i.e. 	mpensatiOn1 equivalent to 5 ay 	j7erage 

pay for each cpleted 'er ot s 	r 	part 

tiereof in exces f b mc'nths e  is payable to casual s o  
labour, who have been e.rbpj-r_)yed f0r not lessthxfl 240 days 

in the pro ceeding 12 iwith j 

(a)Construction work ot a r';'-'- wh'c 
has been g'- ing or (L PCti0d rnie 

than and 

(bY-Ot..her th3n construction woic LJ. p 

42/ 
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CasuaL.. labour shoiil.d be deemed to have 
'Dtflp1eted Continuous service for oneyear under an 
emplovr if he has worked for 240 dàys (Calóul-o€'ed 
in terms of SeOtion 25'B) (2) of the ID.Act) in 
a period of 1.2 months' preceding the date 'with 
reference to which calculat.on is to be made, even 
tl4ough the casuaj labour might no.t have been in service 
ft one whole year. Sirnilrly 1  service '-endeed in 
excss of 6 months with not less than 120 working 
days therein will count as onewh' - le year. -o 7eve, 
in 'a servjor more than 6mónthE' if the .sua1 
Labour have not put' in actual work for not less than 
120 days, compensation will riot' 'be payable for that 
period and the casu1 labour w i ll be eligi.bte t be 
paid only for the completed years c'f scrv.1ce 

Retrenc}- ent CO JC'.on 	here cue -nould 
invariably be paid, t the t.ime c f rct:.Len,( ,.hr.ent 

(Ref: Boa.rcPs letters NoE(L)53 A54•/tj 
dated 2b.-12-.59,E(LlA, 7 AT,1 / -i6 
dated 20-j . , E (:I" 	D/118 
dated  
dated 5-3-73) 

l7 Ines of refusal by an casuzi. labour 
to accept the retrenchment oornperlsationa certificate 
from three 'or four Withesses,  
cop.Ekers and other Railway se:v tE '- inp oy ed, may be 
recorded on the voucher with th cat mnt' ning 
that the casuj. , 1abou cr-. näer ned, 	 '1éred 
retr.ench-rient compensation rfUsed to accept 	e same0 
An intimation to this effect shoJld 'he .ent to the 
L(C)/ALC(c) of the ae irnmed'iately 

(Ref. Boardts letter No.E(UL)SQA,lo 	31 
dated 31-8-82 

la.8 :wherethesrvjces of casual l.J - u wru have 
worked under an employer for not. less thaii orie' yea 
are terminated following hei failute at th2 screening 
done for regular employment, the cditiôns' precedrit to retrenchment as laid dcwr in the re1,int sectins 

- of .  the I,D.Act have to be complied wit% 
(Ref. Board's lette) ? 1 Th(JL)7 8/A,Ifl/1_25 

dated'21-i2--T8). 	' 

18.9 lAbile' effecting retrnchment of casual labour, 
ordinarily the principle of Last come first to got' 
should be adopted, in terms of the provisions of 
Sectirn 25-'-G of the I.D.At The employer may1 



SIxty days before a un 	s exc:ed to discharge oz retrench casua) 1abou s a 
oected to close down, intlmaüon shouldbe given to the nearest 

Eplment Exchange on the prescribed p1oform,*f 
altern ative employment for them on th Railways Ls 
Unlikely ,so as to enable the Employm 

L e chr cc to rercer, flDloyment assistance 	pOss 	ven before they are discharged. 

(Ref 
*prescrlbd vide Minof labour 's 

No.EE1/9/44/71 dated 25-5-72 circulated 
with Board's No.E(rqc)11 72 (1/72 

 
If a Survey Ptjt is closed down for any 

reason whatsoever, Casu& labour who have bee
-i n ccfltinuous se1vice for not Less than one year 
in the Said Survey Proje immedatejy before tne closure, 

will be entitled to retrencent notice d compens
0  in aaojrdar-ice with the ptovigion5 of the Industrial Disputes Acts 

(Ref Board's letter T o.E(LL)79 AT/ID/1_23 dated 28_5-7g) 
18.12 	Rerenchment cornpen to bed 	 sa on need ot be paid, ischarged casual labour, who af 	dis are Jmmedi&tely offered 	 ter 	charge( 
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!pio'er n- the same area/locality within a 
radius of 5illes/8 kms and who refuse €o aàcept the 
same. 

13 	The Railway Administration.. should gear up 
mechnery in following the provision of .I.D.Act, 
so that statutory provisions of .I.1D.Act are 
followed wh!ie terminating the services of Railway 
employees/casual lahour to avoid huge e.xoendjture 
towards compensation ,wages etc. 

Doardts.letter No.E(..Li)82/AT/ID/39 dated. 
.5/11-5-89). 	. 	. 	. 	. 

19.. Payment of.Gratuity, 

All casual la hour an the Railways whether on 
daily rates 1 no monthly wages are eligible, on dernitting service a Ue to Superrinuatlon retirement, retrenchment 
.esignation 1  dãtb ox dis abienent, to the parment 
of gratuity, as may be due in accordabce 
with the provisions of the payment of gratuity Act 
1972. The payment of gratuity ouldbe 	licable to 
all cases frorfl169-72 vjz, the datn of corrirrerdèznent 
of the Act/Legs1t10 which  pr17de fo.L the benefit. 
The procedure for dealing thecla5nis per 1  :IiniTlg to the 

• pedod from 1.6-9-72 to 252-85 has been spelt out. 

I 
S. 

1 

ii 

(Ref Board's letter No.E(LL)85/AT/GRA7/1_1 
dated 26-2-85 & E(LL)86/AT/GrRJ/1-2. 
dated 6711-9). 	. 

Gratuity is payable to casual 1a 1 ur employed 
•seasOmaily i.e. hot weathe.r water carrier ,water . 
tightening staff etc. engaged for short duration s  
•atuity under the payrrent of Gra€üity .  Act is 	S  
admissible,, in addition to retrenchment compensation 
payable under the Industrial Disputes Act, 

(Ref Board's letter No.E(LL)85 ZT/GRA/l_2 dt .7-8-89) 

20. Other Proijions. 	 . 

(i),It is not necessary to create temporary posts 
to ccommodate casual labour, who have acquired 
temporary status, for allowing the attendant benej -its 
like regular time scale of pay, annual increment etc. 

( .Ref Board's letter NO.E(NG)64 CL/25. dt 4-9-65 ) S  

.. 

hL 
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t 

(it) Labcur shall not be employed against 
regular vacanc,:,es, whei.her permancrit or 
temporary on casuallabour tern - 

(Ref Thoard's letter 
dated ]21O-65) 4  

(ii) If a casual labour withtemporary status 
fails to icume duf:.y on expiry of 	a.nl maxurn pertod -)t 
extra_ordirary leave granted to him 
or where he is granted a leer pGriod 
of. leave than the maxljnum admjqsjble 
and his 	ntiriuous absence exce-1s the 
maximum limit upto which he culc1 have 
h 	anted leave under:subrule( 1) o 
Rule 732-R-i(1971), his sivcs may 
hc terminatpñ after the service at 
flO.jCa c 	.s J 	the 	of 
taTlporarv Ri1wj serv3ntS, dul.y'1cepj rig 
in vjew, Rule 149..R0I(197J) 	rj1SQ 
afLer a.mpLyin with in 	1r' ait 
provisi,ns of, LDCb, 1947 111jreer 
app1icabie, treat:ftçj th cao. as one 

S 	 of Zet'renhment. frcyrns or.vjcn• 
reac'ns othcr t'iari avaUai{'1r  of  worR1.  

and intimation given Lo tro ci, c id 
authorities under:.th Tfl:si47: 	: 

• 	(Ref; Bardts 
dated 2.-1-39) 	 • 	-, 

(iv) There should be an effective watch ovai 
the strengI of ,  total casual labour 
foice on a system and efforts shouLd be 

• 	made to :bring about.. a steacy 
to raonitr the progress in . this d.i.reçtion 1  
while no fresh fa'oa should b en;aged-
without the prior 	 1. Jf 
the General. Manager andstmilriy no 
Qffer of re-engagem 	of discharged 
latour bou-ie on the live register 
should be made without the CMts pior 
personal papproval as a further c L ledc  
each supervisr s -nuid certif,r under 
his 

 
signat ure in the muster sheet', as 

to whetIr any namesnot. f.tjriy JhAhe ,  
prvious bill have beersncluc1ed, 
Wherever new names have been j.noluded, 
thedet.ajls thereof, aloPgwlth the 
authority for thir 	 âhould 

• 	be furnjshed•jri'astaternet toc'compny 
the bill In the ca-urits Offic' 	tl- 

. * • a o 

• 	 S 	 • 	 • 	 S 	 • 	
• 
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incjusj .  H"o-P.-the certificate by the Supervisor 
Concerned shnuld be verified Also a few test ChCkS should be 	 by. th Concerned authr - rities t- Verif ne 	 y the c rrect ss 	 made fro an d 	. 	 m live reqistes the •anCtjons '.tsued fr their 
as wjj as the engagement of fresh 

faC wherever 	
Pailure/lapses in this behalf 

Should he seriously viewed and ctu-n 
under £&p,, Rules irLLtjtj agaipst the Paliway servant respons ible 

(RefiBoard'g l&tter 
dated 168): 

 Cv) 

 

labom are not eligibj o benie mnbers/offj 	bear,ers of the recogl,jgçj UiIong on the Ra1lway. as hey ale  ser 	 not tai1v vants tn terms of Rul Code 

(Ref Board's letter No.E(Lp)l//Q 	'4 dated 2S-6-J7 tr Njrthern R&1 1 \ 

(vj) The practde of e 1 
1.

Work to casu1 laboux/subst[t,i 	'h- 
S 

	

	
eecutjve 

offices is to he stç):; fóth thm 
(Ref: Boatd'g letter

O.E(G)8/ALL/9 dated.: 2O885). 	- 
(vjj) The 	 trnporary service render 	Proj 	casual laur alsO prior to Lhelr absorptjn can be cruntj 
tOWd the qu1ijg service 

for the pUos of promotjo from GrOupD to Grou_D and €hè .Sa 	will be admsgjb1 	niy i tle Se is 
render on similar fjelds Ir 

respect of open line casual labo th 
sp benefit W,S ectehded Vide Board's 

dated 25-7-64) 
(f 	letter 

$ 	dated31-737) 
21 	(j) 

hi1e referring to this master the orgi 	letters/referen 	
mentj3jed herein Shuj he read for a proper, 	appreciatt ,T8 

S 	 . 	 . 

.. . ... 	

S 	 . 	 • S .S . 	 S 	 . 	 . 	 . 	 . 	

.. 

SI. 	 S 	 S 
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R.AIL-,X BOARIS) 

NO.()I/96/CL/6i 	 iew Delhi, dt. 3.4.96. 

-The Uenerl M'nag.er (P), 
All Indian Ri1ways and PUs etc. 

Sub: Regularisatiofl of Casual Lbour. 

• 	 Attention is invited to j i'(3t:iff) Ri1Way O9Id t 5 

d.o. letter of even number dt. 12.6.96 advising the Railways 
of the announcement made by the Han' ble 1'. 1n?rlianent 

• 	 in toe couise of his r.lv to the discusSiofl on the P.aili 
• 	 -budget for 1996-97 ;  thac 1i the 56,000 approx. Csu?.i 

I DOU On rOL± OS 0' C - 06 	o  
-' 
	-- 

nd recut'ing the 	ili.as 	dr•:;v n C0O ?l fl  to nz 

the bsorotion f :l1 casu.1 ibour on roll is co- 
thnt 	osizicn of no csu 	lbour ca rc. 

Is .cnevec oy Lht 

2. 	The notoer hs en further cocaiderad by the 
EQ C 	o 	a dcc_ 	_- ' cc r te :1o1 	u_Ql 

Q for tna 	ilw-vs so s to snoctha the :rOCCSS of abso t.:n / 
ei 	 - 	 - -• 	 - - s 	- 	c.. 	- .Dour on roi 
that the 
torzetQf ilw .'s sh;ul: hsncaforth n:t en•2 any 

• 	Dec 9,' for 	caaul labour c- h t with th '-.ulrEsatir1 of 
om-oIee 	 of all the casu .1 lbour on roll by iec'97 as per 
srLc 

	

	 'e ossu 	cc 	- - c 	o ro'- 	iste" t-'a 
uosition of no asu'l ibcur is reached hy Dec!9. 

All the vocnoias in the lowest grade in Grou;..D 
including th& resultant vacancies due to promOtion 

In Gouo DI and rom Group 'D' to Group C 

Dec97 in ech deportaent should ,beasSeSSeG OnZ 

• 

	

	 asial labour available in the department equn t 
to the. number of Group Dr vacanices thus woiicG 
out, should be screened for regularisati-On. 

After the scrceoing cf casual labour agaifls 
the vacancies of the department as •boe hes 
been contletec, the left over unscreened casu 
-obour of the fecortaant should be screened 
for regularisOt ion in other doo.rthentS g'iflS 

,r3ncs 	o 	_owst 	i C Oii) '' 

Laue tc 	 the resuitnt -.' 	rii.asLc.ronvoti.11 within 
ond front Trow 	1' to Grup r C! upto T)ee'.97. 

- 
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I  

)'tieoresscfPOSt . - 

iabo.r may hove to be pOstaa tc 	stat.O 
tiar tiose 	h.c -i 	z'ei 	re 	I0-i 	LZ  

• 	•.• be. ne 	cier 	to trieoi th-It 	2nv r .-.L:s3l 	t 	OC2 	C 

rrsIer 	c n t'elr 	0- - 	 ----- 	J_ 	_=2L" 	o: 	t'? 

ben.ofit of sor 	n±n jZ for 	reui.:r:St1Cfl. 

v 	In te oroc9ss of s ornin, 	shoui 	be •2rred 
that the auoto for 	C, 	ST 	C 	5 strio0y 	:iere0 

_Oe 	C 'CCCS 

• -. . -, 	uaflab1e.' from 	thse 	o.z taories for 	screen±C., 	the 
posts are kept vacant nnd not de-reserve. 

.5. 	Pleose -cknoiedga rciot. 

Hini version will  
S  • 	• 	 •• . 	 • 	- • 	 . 

____ • 	 • • 	- m..--. 
1: 

i:CT3R • r 

• . .. 	 - :- 	• 
. 	.?. 

Copy to 	.-)jth. 	3 5 	orost: 

ije••_ 	 . 

• 	 ucr-it •r, 	::y, 	- - ;: -.;or' 	.: 	;i. 	::.: 	omih.L. 

Co.ovto: 	 •- 	 • 	• 	., 
c 	c 	, 	I 	IT  

; 4s Dc(: 	. 	.ci) 	 ECi)  
Zr 

\2O 	"(L' 	 iC) 	- 	l(Tc , 	 , 

• 	. EDP.-, 	LD:(?E), 	L(I. 	) 	ED 	ILD?C, 	iI'E(C), 	 :(T&F) 
(co C 	..L' 	:( I t:5,J 	(&j ç J:( - :J  , 

L)( 	), 	:Dc(c, 	D 	(t. 	, 	u-):,I:,I:: 	I)tI, 
(c) 	nc. f(L)II :.r - :ches 	of  

- 	• 	 -. 	 • 

. 	
. 

-• 1. 
• • 

I .  - 	• 	.r- 

. 
.5 

r 

5 - 	• 	• 	 . 	5.  ;_;.r t .  
F: 
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NJ? Railway'- 

. 	;. 
Oce of the 

• General managelP) 
' Maligaoi Guwit4j No E/191/26 Pt \1ll(c) 	

Dated / O2OOo 

To, 
GM(Co) A ll PHQJ) & fIOD/Malgon 
All FJRM, lJAQs & WAQ5 
Dy. C WL/7' 1Bç) & DI3WS, 

	

Afl Controlling Officers of di 	bsed ofliceis Al] Cadre Section's SPO &APO. 
.. ... . . .. ... 

- 	 . 	 . 

Sub:- Preseiatjon and Destrutj of okt Recoids. 

An ctract o f cliaptcr A? on Establis.lunciiattcr from the Rccord 
Retctj0ij Schedule for Records 	issued by the Miis 	Persojej Public Grievances Ne Delhi, isSotw'ded herewith for forrnatjon and ?d 	

v 
arice pleac. 

C  

• lr GeIleral Manager (P) 

0 	 • 	
0 	

,0 	

• 	 • 0 

• 0 	 • 	
0 	 0 	

•, 

• 	 00 	
00'O 
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. 	 ...., 	 .. 	
. 	 . 

11 Creation and classificatIon of basis 
12: Recrujtijjnt 	. 	. 	

. 	 . 
14, Sc 	tzi&l castes and Scheduleel tribes

4  155. Retrenchment 	- St. . 	 •. 	 . 

	
, 	 4 26 Verfficahon/rvcriñcitjo,1 of character and antecjents 	

5 P. Medlc'j exawtnatioji 	
- 5 19. Personal fI1e (gazetted) 	. 	 . 	. 	- . 	 . 	. 	. 	. 	. 

0 	jsnaf fi1e (ron gazetted) 	
6 21 ServIce records 	
6 

. 	
. 	 . 	 S 	 - 	

•. 	 ..... .. . 	 . 	 . 	 . 	 . 	 . - 22 Postings and trausfgrs 	 •:.: . . . . . . 
a 23 Senior t 

24 Le.ve (btber ;an study leave t a,tial leave) 

25. Casusi eavc (Including special leave)  

16. Pa'/spec1alpay. 
 

l7. A11owàce 
 

8; Cónfidental/assessmcnt rCpOrt 	. 	 . 	 . 	 . 	
5 ,  . 	 . 	 . 	 . 	 . 	 . 	

. 	 10 
9. 

 
0 Quasi permanency 	

11 
j 	Probatlbn/conulrntntjoii . 	.. 	. 	. 	. 	. 	. 	. 	. 	 . 	

12 
Promotion/reversion 

	12 
'rraining/sch&ar1ilps/fel1owhi., in India 'apd abroad 

	13 
, Deiartiieital examInations 	

14 
5. Deputations add delegations 	. 	

. 	 . 	 . 	 . 	 S 	 . 	 5• 	 5 	 5 	 . 	 . 	 . 	 14 
1 lJelegation of powers 

 
Honorarium/awards 	

15 
p,enstoi/etIimen 

 tjon 	
. 	 S 	

5S 	 •S 	 S 	 . 	 S 	 S 	 . 	
. 	16 

Extâlinbfieiice 
 

Re-emiloyment 
	16 

Nomination of employees 	
16 

Forwarding of applications 	 ii 	
17 

Study Iave 	
17 

No objction certificate (for. registration with er1oymnñt echangc) . 	 . 	 . 	 S 	

. 	 17 
Revievjfor determining suitability of employee5trODtjuuance in service 

 
Reviôwof cddr6sjkrviccs 	 G,

18 
No, ob 	on cetificate foe' issue of passport, arms I4ceriä etc. to government seva.nts 

 

.cPdi.othçfljthan.fiIes 
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'I. 

Sn Name of applicants Date of 
receiving of 
court verdic 

Date of 
submission 
of 
application 
aiongwith 
Court verdict 

Advised to 
Applicant to 
submit 
document 
vide l.JN0.& 
Date 

Reply - 
received 
from 
applied 
on 

Nature of 
documents 
submitted 

Again 
advised to 
submit 
documents 
vide LIN0. & 
Date 

Appiicii' 
receipt in 
response 

Nature of 
documents 
submitted 

Remarks 

1 2 3 4 5 6 7 8 9 - 10 11 
1 Ratan Mandal 28.03.05 E/63/Con/ 

1 dt.27.4.05 
to 62 Nos 
Applicants 

12.05.05 Uncertified 
Photocopy of 
dcharged 
letter 

No.339/04  

E164/C/1 dt. 
15.9.05 to 
62 NOS 
Applicants 

08.10.05 	- 54 Nos.  
submitted  
copy of  
discharged 
letter. 

2 Prabin Deory Date of 
CAT/GHYs 
order 
23.12.04 of 
OA 

21 .02.05 12.05.05 05.09.05 
3 Hemo Mill 230205 120505 06 10 05 - 
4 HiranyaBori 11.02.05 12.05.05 07.10.05 

5 DiiipYadav 21.02.05 do - 12.05.05 do do 01.10.05 do  
6 ISmtJoymatl Boro Received by 02.03.05 do 12.05.05 do do 04.10.05 do  
7 1 Dharrnendra Boro this office 12.02.05 do 13.05.05 do do 06.10.05 do  
8 SuryaKr.Mushahari on 23.03.05 20.01.05 do  do do  do  
9 Smt.P.Basumatary ____ 13.02.05 do 13.05.05 do do 05.10.05 do  
10 Hitlar Koch - Total 13.02.05 do 13.05,05 do do Undated do  
11 Panender Sutradhar Applicants 12.02.05 do 13.05.05 do do - 07.10.05 do  
12 Alashi Mushahari 65 Nos. 01.0205 do 13.05.05 do do 06,10.05 do  
13 Jitu Das do 02.03.05 do 12.05.05 do do 06.10,05 do  
14 S. Ali do 02.03.05 do 12.05.05 do do 06.10.05 do  
15 LalitRajvanshi do 1 	.02.05 do 12.05.05 do do 06.10.05 do - 
16 GopalNandi do 1 	.02.05 do 12.05.05 do do 01.10.05 do  
17 KulojttDas do 22.02.05 do 120505 do do 021005 do  
18 Pinku Das do 121.02.05 do 12.05.05 do do 05.10.05 do  
19 Aujan Kalita do 3.02.05 do 12.05.05 do do 05.10.05 do  
20 lGajen Tamuli do 21.02.05 do 12.05.05 do do 05.10.05 do  
21 Umprakash Gupta do 23.02.05 do 13.05.05 do do 05.10,05 - do  
22 Gautam Barman do 24.02.05 do 12.05.05 do do 06.10.05 do  
23 AkhilHuzuri do 23.02.05 do 13.05.05 do do 06.10.05 - do  
24 Prasantasen Deka do 23.02.05 do 112.05.05 do do _____ do  
25 Rupen Boro do 25.02.05 do 12.05.05 do do 01.10.05 . 	do  
26 Abul Hussain do 23.02.05 do 12.05.05 do do 08.10.05 - do  
27 1 SanjivDas do 2.02.05 do 12.05.05 do do 03.10.05 do  
28 NagenTamuli do 23.02.05 do 12.05.05 do do 06.10.0 do 
29 Bhavesh Tamuli do 2.02.05 do 12.05.05 do do 06.10.05 do  
30 HafadharDaimarj do 502.05 do 13.05.05 do do 05.10.05 do  



1 2 3 4  6 7 8 9 10 11 
31 G. Basumatary do 22.02.05 do 13.05.05 do do 05.10.05 do  
32 Hemen Tamuli do 24.02.05 do T2 05.05 do do 06.10.05 do  
33 Phulen Kherkatary do do do do do Not submitted 

Application 

34 Biswajit Ramchiary do 25.02.05 do 12.05.05 do do 	- 04.105 - do  
35 Aruri Boro do 24.02.05 do 13.05.05 do do 03.10.05 	1 do  
36 Bhabananda Das do 25.02.05 do Undated do do - do  
37 TiIakCh,Boro do 24.02.05 do  do do -  do  
38 Dipak Cb. Boro do 23.02.05 do 12.05.05 do do 02.10.05 do  
39 Simnta Rabha do do do do do Not submitted 

Application 

40 Hrkhndr 	Rnv r4n 2001 fl r4n 12 nsi nji - 	 rin -- 	dn CV) IA fl tin 

41 U. S. Sah do 21 01 05 do 12 05 05 do do 02 10 05 do  
42 Madhuram Deka do 22.01.05 do 13.05.05 do do - 07,10.05 do  
43 YadavBhuyan do 20.01.05 do 12.05.05 do do-  03.10.05 do  
4,4 Samir Mandal do 20.01.05 do 13.05.05 do do 03.10.05 do  
45 BabanYadav do 25.01.05 do  do do 04.10.05 do  
46 Milan Roy do 20.01.05 do 13.05.05 do do 04,10.05 do  
47 1 HaricharanBoro do 25.01,05 do 13.05,05 do do 02.10.05 do  
48 IG. Basumatary do 25.02.05 do 13.05.05 do do 07.10.05 do  
49 JayotishDas do 20.03.05 do 13.05.05 do do 02.10.05 do  
50 Kamal Boro do 2 .02.05 do 13.05.05 do do Undated do  
51 RabinNazary do 126,01,05 do 13.05.05 do do 07.10.05 do  
52 ArunSwargary do 28.02.05 do 13.05.05 do do  do  
53 Dilip Barman do 25.03.05 do 12.05.05 do do 05.10.05 do  
54 1 Mohan Daimari do 27.02.05 do 13.05,05 do do 06.10.05 do  
55 BinodTamuli do 21.03.05 do 13.05.05 do do 07.10.05 do  
56 Dilip Dutta do 20.01.05 do 12.05.05 do do 02.10.05 do  
57 Ganapati Deka do 23.02.05 do 13.05.05 do do 06.10.05 do  
58 Haricharan Das do 24.02.05 do 13.05.05 do do 04.10.05 - do  
59 Mohan Roy do 23.01 .05 do 13.05.05 do 	- do 04.10.05 do  
60 Suresh Harijan do 24.2.05 do 113.05.05 1 	do I 	do 06.10.05 do  
61 G. Huzuri do 125.02.05 do 12.05.05 do do 06.10.05 do  
62 MukeshThakur do 23.02.05 do 13.05.05 do do 04.10.05 do  
63 INaresh Roy I 	do 122.2.05 do 13.05.05 do do 005_ 1 	do  

do 121.02.05 1 	do 113.05.051 1 	do 
do 

I 	do 
do 

102.10.O 	J 
- 

do 
do Thakur do - 	 - do 



ORTHEAST FRONTIER RAILWAY 

Office of the 
Gneneral Manager/Con 
Maligaon, Guwahati-1 1 

No.E/63/CON/1 (OA 339/04) 
	

Dated: 20-01-2006 

To 
Shri Ratan Mandal 
C/o H.Boro, 
Qrs.No.223(B)New Coloney 
P.O.:Rangapara, Dist: Sonitpur(Assam) 
Pll'T:784505 

02 ii 
.)\ 

Sub: Your representation dated 08.10-.05 in pursuance of IIon'ble 
CAT/Guwahati's orders dated 23.12.2004 in the O.A. 
No.339/2004. 

VI
-  

Pursuant to the Hon'ble CAT! GHY's orders datd2iJ2V.20(L4the 
representation submitted by you has been considered and you were advised for 
submission of necessary documents in support of your claim. However, 
documents said to be discharge certificate submitted by you were uncertified 
photo copies and no original certificates particularly the casual labour cards 

• such no action could be taken on those documents and you were further 
advised vide letter No.E!63!CON/1 dated 15.9.2005 to produce the 
documents in original for verification of your case. But you again submitted 
uncertified documents on 07.10.05 and not the original as required. 

2. 	In accordance with the Railway Board's circular No.E(NG)1119/CL 
Master Circular/i 57 dated 30-6-1992, a discharged Casual Labour shall have 
to produce the original Casual Labour Card and his representation made to the 
Railway administration for his re-engagement/re-induction of what-s 9.ever 
nature in Group-D employment as and when required by the Railway 
administration in proof of his service to be considered by the Railway 
administration towards re-engagements/absorption after making necessary 
verification of records and observing other fonnalities etc. But you have failed 
to produce the original Casual Labour service card relating to your 
engagement in the Railway administration as required, therefore, it is not 

V 	pçssible for the Railway administration to consider your case. 

V 	 • 	Further, this may be noted that in accordance with the Railway Board's 
Circular communicated to all Zonal Railways vide No.E(NG)1T196!CL!61 
dated 3.9.96 an action plan was drawn to ensure absorption of all casual 
labour on roll and also whose names were kept in the live casual labour 
register and supplementary live casual register and the entire process of which 
were to be completed by the December/1997 so that a position of no casual 

V  labour is achieved. To ensure the said action plan a massive drive was 
launched by the Railway Administration to ensure whether any casual labour 

Contd....P/2 

V 



was borne on live register/supplementary live casual labour register, who was 
earlier at any time were engaged by Railway, and consider their cases on 
merits. But as per available records in this office you did not make any 
representation at that time to any of the competent railway authority in regard 
to your claim. 

4. 	In view of above, the undersigned being authorized for and on behalf 
of the Respondents Railway Administration is constrained to accede to your 
representation for re-engagement in the Railway and, hence your request 
being devoid of merits does not deserve to be considered. 

(A ikia) 
Dy.Chief Personnel Officer/Con 

N.F.Railway,Maligaon,Guwahati-1 1 
For General Manager/Con 

I 


